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CENTR_AL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67, 87, 113, 126, 137, 181, 212, 266, 268,
269,277,281, 299, 300, 301, 302, 303, 319, 325,
326,327, 328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371, 372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488,492,
© 499,507,509, 510, 557, 566, 567, 580, 582, 601,
| 634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
| 952, 1100, 1202, 1225 of 2013.

Thursday, th:i\fs_t,he 6™ day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 292013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of I.akshadweep-682 558

Y

[\

1.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan [sland, ,
- Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
’ Union Territory of Lakshadweep
Kavarathi Island-682 555

_ The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

(VS




| TR
4. The Executive Officer ~
ﬁ Vill age (Dweep) Panchayath - N .
| I(lltan Island Union Temtory ofI akshadweep-682 558

5. -The Prmmpal
Govemment Senior Secondary School
Kiltan Isldnd
| Umon I‘emtory of Lakshadweep-682 558. Respondents

(By Avacate: (Mr.S.Radhakrishnan (R1,2&5)
- (Mr.R.Ramdas (R3)

2. OA 67/2013

1. Seedikoya.M.
S/o Abbosala Koya
Malayattlyoda Kiltan Island
Umon T emtory of Lakshadweep-682 558.

Malsha T
S/o Kldavu Komalam
Thenakkal House, Kiltan Island
' Umon T emtory ofLakshadweep 682 558.

3%

3. Ab’dul‘la AP
S/o Khalid
Allmapula Kiltan Island
Umon Ferrltoxy of [Lakshadweep-682 558. -

4, Ra/l , .'

;5"';‘ a lllam, Kiltan Island
el 1t0ry of L. akshadweep 682 558.

5. Sayed Muhdmmed Koya C.H.
- Sle; Muthukoya
Chamayath House, Kiltan Island
Union Territory of Lakshadweep-682 558.

6.  Rafeck Khan HM.
S/o Abdul Rehman

Allyar Housc Kiltan Island
ion lemtory of LL akshadweep 682 558. - Applicants

Versus




-
J

Kavalatlu Island 682 555

The Chalrpelson
Village (Dweep) Panchayath
Klltan Island Union Temtory ofLakshadweep 682 558

T he E )\CCUUVC Officer

Village (Dweep) Panchayath
- Kiltan Island

Unlon T en 1101y of Lakshadweep-682 558 | Respondents

(By Advocate (I\/[x S.Radhakrishnan (Rl 2&4)

3.

I

Ju—,

OA 87/2013

‘Abdul Salam P.P,age 43

: 9/0 Saldmuhammed

Putlnyapuxa Kiltan Island
Lakshadwcep

Applicants

Versus

I he Admlnlstrator
Umon Terrjtory ofLakshadweep
Kavarath1 682 555

or, Department'of Science & Technology
¢p Administration,
nd-682 555

" Officer
nvironment Warden

Department « of.l"nwronment and Forest,
Kl an:Island Lakshadweep 682 558

I he Chanpelson Village (Dweep) Panchayath

_ Klltan Island Lakshadweep-682 558 , Respondents



oo, ;41,., A
. s v
e

M1 S. Radhakrlshnan (R1,2 & 3)
_ ‘-(Mr R. Ramdas - R4) ' :

OA 113/2013

' Mu‘thukoya T. P

 Sho IxxdaveIIaJl

Thuuvathapma Klltan Lakshadweep

Sall,hP ‘
S/o Iblahxm Haji
Pandala Klltan LLakshadweep.

Yacoob P K.
Slo, Subair. A
Punndkkad Kiltan, Lakshadweep

All‘l\'/[ohammed
S/o /\ttaka Allyal Kiltan, Lakshadweep.

Kunhlkoya A‘P.
8/0 Sayed Muhammed P.K.

Iéi.lta_n"i,:;g'Lal<shadweep. '

Munavvar

- . . 1
iﬁ&%@é&‘r‘?’ﬂ‘?f»mﬁ{?ﬁ.A‘ [ :‘.,.....‘__.___:k..‘_,_..........,-. B T

' S/o Shalk K K Palllyachetta Kiltan, Lakshadweep

| Sathar;c.l-;l.};’_,' |
S/o Mohammed P.

Klltan" Lakshadweep

(ByQAdyQ-qat,e‘:f;Ms.Da‘lsy I Daniel)

Versus

Applicants



(W]

(By A'dv"o'-c" :

5..

(%)

® The Administrator

Umon Territory of Lakshadweep-
(avarathx 682 555

Ihe (,halrpexson
Village (Dweep) Panchayath
Kiltan 682 558

Th'ef E‘mp’l'@ym‘ent Officer
Kavarathi, Lakshadweep-682 555

Director of Panchayath
Department of Panchayath
Kavarathi — 682 555

The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

*’l—léfﬁ@ultural Assistant
Village (Dweep) Panchayat, Kiltan-682 558.

“_M=r @ Radhakrlshnan R1,3 4&5)

OA 12‘ 2013

Asadulld K C

S/o Yousuff L

Kanmchetta Kiltan Island
UT OFI akshdadwcep 682 558

Kunhl M

S/o. Ambukoya

) 'mmel ;Kiltan Island
_akshidddweep-682 558

S/o‘Mohammeld
KOmalam Klltan Island. .
U_F "fLa <shdadwcep 682 558

Saleem P. P
S/o ‘Harhsa

Puthenpura Kl]tan Island
U_T o_f,l ak_shdadwcep 682 558

Respondents



. : . : . .'_ :%}44..: r g{f;)“‘g

' IQi;}tan Island
dweep-682 558

7. Abdul Kasim:P:V.

S/6. Muneel .

Peritamveli, Kiltan Island

UT. Qf_Lakshdadweep -682 558. Applicants
(By Advocate: Mr.Shabu Sreedharan)

Versus

L. QL;Jﬁion.':Ferritqry of Lakshadweep represented by
tlhe'Admiriistrat'Or Kavarathi Island-682 555

2. The Dnector ofPanchayath

aaaaa

Kavaxathl I%land 682 555

3. ..Fhe C;h,;aujperson
Village (Dweep) Panchayath ,
Kiltan I_sland, ‘Union Territory of Lakshadweep-682 558

4. The } xecutive Officer
Vlllagc (chcp) Panchdyath
'<1ltan lsland Umon Territory ofLakshadweep 682 558

n_mm Warden

nt of:Environment and Forest
: ice, Kllltan Island '
Umon 1 err1t01y of Lakshadweep-682 558. ~ Respondents

~

S -

(By Advocate . (MI S.Radhakrishnan (R1,2,4 & 5)

6. OA 137/2013

I Jalaludheen K K.
S/o Shalk Poovaldp

Poovalap‘House Kiltan Island,
UT:of I (Shadweep -682 558.

R




Ameerah A P

4,
S/o’ Syed Mohammed
Axalkalapux‘a House, Kiltan Island,
UT of Lakshadweep-682 558.

s, lsmail T

S/o Yusuf
Tholiyoda House, Kiltan Island,
UT of.Lakshadweep-682 558.

6. Syed Mohammed Koya K.P.
S/o Mohammed
Kanjipura House, Kiltan Island,
uT OfLak‘shadweep-682 558.

7. Kasimkoya C.H
S/o Muthukoya
‘Ammipura House, Kiltan Island
UT of 1 akshadweep 682 558. Applicants

(By Advoca : "';j.:‘S:;habu Sreedharan)

Versus

toxy of Lakshadweep represented by
mstratm Kavarathi Island-682 555

lhe Dlrectox oFPanchayath

2.
Umon Temtoiy of Lakshadweep
I\avalathl Island 682 555

3.

4.

s. EThe’;A‘s'si_s:'taﬁ't;ﬁhgine’er
Electrical Sub Division
Klltan Island |
Umon T emtoxy of Lakshadweep 682 558. Respondents




D

(By Advocate Mi??SY'E_ERadhakriShnan (R1,2,4 & 5)

7. OA181/2013

I.  SadakathullaA, age 38 .
S/o-Kunhi Ahammed
Ajnad IIouse Klltan Island
I akshadweep

2. I\ardrulla P. T , age 26
Slo Kunhl |
Pall1th1th1yoda House Klltan [sland
L ak%hadweep .

(By Advocate: Ms.D’a‘isy [. Daniel)

S

Versus

L. The Administrator
Union Territory of Lakshadweep
Kavmathl 682 555.

2. "l he C_halrperson

(OW]

Department o‘f Panchayath
Kavarathi- 682 5358.

(By Advocate: Mr S Radhakmhnan (R1& 3)

8. O.A No. 21'2/2013

@

P.p. H avvabl W/o Abdul Salam
Lab()UICI Agncultuldl Department,
Agau lsland Resldmg at Pallipuram House, -

2.

. The Di‘re'ctof?df Agriculture
Union Territory of Lakshadweep
Kavaratti Island - 682 555.

Applicants

Respondents

Applicant



. °Tl'1le"Administ'rator |
Union Territory of Lakshadweep
Kavarattl Island 682 555.

(By Advocatc Mr .S Radhakrlshnan)

9, o A 266/20:13 '

L. Sablr Allisz‘;
Kuriyathiyoda House,
Kiltan Island. "

- C.P. Firoz .
Chemmanam Palli House
Kalpeni Island.

W]

KP Cneniyakoya
.Karuppathapura House,
Kalpeni [sland.

(S

Pakl(lpulaf-Hlouse
Kdlpenl Island

5. Habsa A
Allkome House
Klltan Island

| 6. A P Naseema _
' Aynapura House,
Iﬁavara-th-l 'Isla'nd.

l :;’.Bi: Gangesh)

—

(\dmmlstratlon, of the Union Territory
of Lal <shadweep, Kavarathi — 682 555.
2. Ihe Dlrector (Serv1ces)
/\dmlmstratlon of the Union Territory .
ofLakshadweep (Secretariat),
Kavarattl— 682 555.

Respondents

Applicants

Respondents



S 0
(By Advocate Mr S, Radhakrlshnan)

10. ()ANo 268/2013

1. M §
S/ ‘yed Mohammed

use, Agatti Island
Umo,n- erx.,1tbry, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jal laluddin
Bharkath Manzil
Agati Island, Union Territory
L akshadweep

(By Advocate: Mr. Grashious Kuriakose)
N : ‘:'_z © Versus
'I he Admmlstl ator

t Ter ritory of Lakshadweep,
Kavarathl 682 555..

1

2, 1 hc Duectm of Panchayath
Department of:Panchayath
Kavalam - 682 555

(U9

5. Qpccxa Officer
W:llage (Dweep Panchayat Agattl) 682 558.

(By /\dvocate M1 S Radhaknshnan)

1. ()A269/2013 |

Ahammed Basheexk .I;fCﬁ‘:'age 32

Arakal "iciftan Island,

(By Acg’i ocate!: v h;ibus Kuriakose)

Applicants

Respondents

Applicant
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- Versus

2. _‘]iélie;::Qlljavirpertflééh '
Village (Dweep) Panchayath
Kiltan-682 558 |

3.  The 'Em;')l(')yﬁwe'nt Officer
Kavarathi, Lakshadweep-682 555.

4. Director of Pénéhayath
Department of Panchayath
Kavarathi -682 555

5. The Executive Officer
Village (Dweep) Panchayath
Kiltan-682 558

6.  Horticultural Assistant
Village (Dweep) Panchayat,
Kiltan-682 558.

(M8 .Radhakrishnan (R1,3 & 6)

¢
' -.4;; DA

| V1 age ,‘(wa':e:fe}fﬁ);)'Panchayath, Kiltan-682 558

Respondents

Applicant



4.
Respondents
(By Ad
13.
I 21
Slo. Saynd A K i
Vallomkadlyodu
K}ltan Island ‘Lakshadweep
2, 'S.ayed Badusha-Muhideen S.V.
Shahar Ban Vilas House :
Chellal - Applicants

D

(By Advoccuc Mx GIaSthUS Kunakose Sr. & Ms.Daisy | Daniel)

Versus

fdmlmsu ator

D |
U ;Lakshadweep, Kavarathi-682 555.
2. Dwectox Ny

Smence &' Tééhno]ogy
Chetlat 682 556

3. Dnectm of Panchayalh
Ruxal Deve]opment Department of Panchayath

Acldl. Sub D1v1£s.1onal Officer
Chctlat 682 556

6. Jumor Scnentlﬁc Ofﬁcer_

Chcl at- 682 556.

7.

Acc<)unts_Of'|c‘e1 | :
>cretariat, Kz ;rathl -682 555. . Respondents

‘dhaknshnan R1-3 & 5-7)




l. A K Sajecd

-Kalpcm Island

3. /\ 1 Ahadab1 :
Ath@nam Thottam House
K'al"peni‘lslahd:.

4. P.P. Sulaikha
P uthlya Pandaram House
Kalpeni I‘s]aqd

5. CP Noouehan )
Chemmanam Palh House
Kalpem Island

6  A ( Bceb1 ;
Ax akkalar House
Kalpem Island

7. M P Mohammed
: Mull;puxa House

B. Gangesh)
Versus

I. The Administrator,
Adm ‘tion-of the Union Territory

ofLakshadweep, Kavarathi — 682 555.

2. 'The“Dil e’cton (Selvices)
, Admlms.tlatlon of the Union Territory
- of Lakshadweep (Secretariat),

Agriculture

Y of"Lakshédweep,
32 555,

,by 1t§ Director.

(By Advocate M1 S Radhakmhnan)

Applicants

Respondents



15.  OA 300/2013

I B.Koya, age 42,
*S/0 Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott [sland.

3. K.K.Mohammed Basheer, age 49
S/0 Nalla Koya, Karakunnel House,
Andrott [sland.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

0. %M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7 C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.'P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

[oze}

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.
Il. P.P.Fathimath, age 41, ‘
D/o Kunhiseethi, Palath Puthlyapura House,
Andrott Island.

12 AJamal, age 48,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.
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13. QA.Mohammed Mustafa, age 32,
' S/o Kidave, Aliyathara House,
Andrott Island. B

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

13. C.‘}Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

- 16.- K.Subaida, age 39 years
D/o Kidave, Kunnashada,
-Andrott Island.

1T A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
* Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. P.N.Hakeem, age 48,
'S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott [sland.

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22, «Mohammed Murshid, age 36,
| S/o Koyamma K.P., Moosathada,
Andrott Island.

23, K.':C.EMohannned Hussain, age 39,
S/o:Sayeed Ismail, Kannichetta,
Andrott Island.

24, P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



235.

26.

28.

29.

(O8]
o

(OS]
(OS]

34.

16

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
-D/0 Majeed, Puthiya Manzil,
Andrott Is hnd ‘

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. :

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,

S/o Aboosala U.K. Kumhathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A Rashecd Khan, age 39,
@/o dyeed Ismail, Aliyathara House,

K.Abdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
= Andrott [s land



38.

39.

40.

42.

44.

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island. |

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

JAndrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island. ‘

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, agé 27,

S/o Sayeed Koya, Moosankakkada House,

Andrott Island.

M.C‘.Hammedathbi, age 37,
D/O’Yyousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
“D/o Kidave, Lavanakkal House,
Andrott Island.

Guhaf Madeena Beegum, age 37,

D/o Mohammed B, Aliyathara House,
A11ci1‘6tt [sland.

K.K.Pookunhi Koya, age 36,

S/o Ydcoob, Kolikkatt House,
Andlou [sland.

I;(.bex‘-;\;/esh Mohammed, age 36,

- $/o Sayeed Mohammed, Kachashada House,

Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



(O8]

wn

.The Administrator

Union Territory of Lakshadweep -
Kavarathi -682 555 ‘

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat

Androth [sland represented by its

Executive Officer.

Faisal Ameen

- S7/0 Pookoya N |

Achammada House, Androth.

'Moh‘a‘xjnmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
S/o _Seethi '
Aliyathara House, Androth.

No:?gii'fs}il.'akhan M.K.
S/0;Sued Koya

Mayamkakkada House, Androth

mmed Kasim P.P.
dave, Palathupra House, Androth

Abdu ! Akbar
S/o"Subair
Pandath Puthiya Pura House, Androth

Mujéeb Rahman
- S/o lbrahim
Aliyathara House, Androth




Lo sl Lo §

.

14,

18,

19.

13, °

- 15.

17.

19

Mohail."nmed Hassan
S/o Kunh1 Koya

-Ayenamada House, Androth

| Mohammed Abdusalam T

S/o Abusala
Thecherl House, Androth

Muh"a.mmed Rafi
S/o Nalla Koya K.

Poodamkakkada House, Androth

Muhammed Kassim

- S/o Koya

Shalkkmte Veedu House, Androth

P.P.Koyamma
S/o P.K . Kidave
Palathupuxa House, Androth "

' Muhammed Khaleel

S/o Abdulla
Allyathala House, Androth

Muhammed Basheer C. P

S/o Abdul Khader A
Cher ikkal Puthlyapura House,
Andloth '

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

| Respondents



16. QA301/2013

I, Auakoya T.V, age 44
S/o Koya Ihankgal T, .
T hallath Vallydkkattu .
A 1droth Island

2. Sayecd Koya age 43 .
Slo Koya’ Kldave Allyathara House
Androth Island.

3. Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

4. Yousal, age 60
S/o Ahammed Kandalath House,
/\ndlolh Island

5. \/luJeeE Rehman age 35
S/o: ('o"fa Katachetta House,
Andxoth;lsland |

0. /\bdul Nasa1 age 38
b/o ‘Nalla Koya Kunnashada House,
Andlloth. [sland..

7. Vohathéd Basheer, age 37
S/o choob Allyathara House,
/\ndloth Island 3

9. Iookoya ag 44
S/o: Koyamma Mayampokada House,
Andtoth Islan

- 10 Nou al age 43
Slo. Koydmma Koya Thacheri House,
/\ndtolh Island

h;,e'ri:_ Moosathada House,



14,

16,
7.
18.
9.
20.
:21..
3
23.

24,

2f

I;Iassan age 3" -

And1 oth Island

Jalal age 37 :
Slo Kunmseedhl Palathupura House
Androth’ Island ‘ :

F anook age 49 :
S/o Koyamma, Pochalam House,
A 1oth Island

Mohammed Llyaudden age 33

Raidad Beeb-‘iﬁii‘age 46

S/o Sayced Mohammed Neelathupura House



25.
26.
27
28.
29,
30.
31,
32. i
33,1
4, 34,

35..

. Andxoth Isla

c‘t"&' -szz,-, .

ji’thjlyanalakam House

\ i; xKandalath House
Andxoth Island »
Mohammed Saleem agef{lz

Slo: deecd / ohémmedf’Kunnashada House,
Andloth Island

Gafoox age.__4'l:,'-.?::_ -
S/o. Ihangu Koya Pentamveh House

| Andxoth Island

Slddeequelage 43

- S/o Kidave, ModlyothadaIIouse

Andloth Island

}

'§hanavas age 33

, .S/o Kunhi Koya, Pochalam House

Andxoth lsland

g/o-Ham7a K;oya Allyathara House,

’



37.
38.
39.

40.

0.
43.
44,
45.
46.7

- 47.

23

Mohammcd Saleem, age 33

Slo: Koyamma Kanmpura House,

Andioth Islcmd

%hamsuddeen agje 33
S/o Abdul Kader Behchetta House

; Andloth Island

,Kunhlseethl age 47

S/o /\boo Sala, Lavanakkal IIouse
Andxoth Island '

Yacoob dge 45
S/o Sainddeen, Kunnashada House,
Androth Island. |

' Abdul Jabbar agje 38

S/o Sayeed Mohammed, Kanmchetta House,

| /\ndIoLh slan_d

}amal agc 4
S/ S ec‘d Bukan ‘Bidumkattu Bilutheth House,

eg : B;ukarl Thacher1 Blyyada
Andloth Is_ nd.,

Sajma Becg)um age 29
D/o:Nal akoya Lavanakkal House,
Andloth Ieland

Shahanaé Beegum age 28

azsar Chodath House
Andxoth Il and

Iqbal agc 42
%/0 Yousaf P=' "ndaram House,
and, P




48.

49.

51.

wn
[

53.
54.
55.
56.
57.

’5'8.

59.

TR
I
Hassan, age 39

S/o Sayeed Bukari, 1 Matharapura House,
/\ndi()lh Sla_nd ,

Mohdmmcd Salccm age 38
S/o Yousaf T hallath IIouse
/\ndloth Islcmd ‘

| \/Iolmmmcd \/Iusthafa agc )6

Slo Pookoya Ncganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, agc 41

S/o Muthu Koya, Palathupura House,
Androth ls]and.

/\sd dgc 30
S/o Scuhl Koya LLavanakkal House,
/\ndxoth [sland

%lcikaii\:/a agé‘32
S/o Muthukoya, Bilutheth House,
/\ndlolh Island

Sallh ‘age )7
S/o Kunikoya, /\ynamada House,
/\nduﬂh Island

Rahmathulla agac 39
S/o Sid dccquc Bilutheth House,
/\ndxoth Island

Mohammcd /\slam Naser, age 40
S/o deccd Mohammcd Palliyet Ilouse
/\ndxoth Island

Sayced‘ I\/Iohaln'lned, age 42
S/o Kasimi, Achadapurakattu House
An(zlyoth-I,slah,d.

/\nval Hussam age 29
S/o Pookoya ?,Kunnashada House




62.

63.

64.

65.

66.

67.

68.

69.

- 70.

71.

| Mb@lﬁ;ramiﬁ :

akkada House

iChel 1ya K.oy, Jage 32
$/o Aboo Salah, Pelumpalll House
Andxoth Island

MUJCCb Rehman age 37
S/0.Sayeed Buhan Karakunnel House

~ Androth Island

Noufel K, agc 33
S/o Nattaya Koya Cheriyadam House

' Sham%u Shumoos age 34

Slo Chenyakoya M., Pentamvilapura House
/\ndxoth Island

;bcigul"'Naser, age 308

ottiathattu House

1dhulla, age 33
“'ya,fNallal House .

Iblathullah ag,e 30

| 9/0 I\un}nsethl Pelumpalll House

/\nchoth Island

R:iyas agc 29} L

- S/o'Shaik, (oyaP§ Pentambelipura House

Andxoﬂ

J.pta:ﬁ‘dathu Lavenakkan House



712.

73.

14.

75.

76.

77.

78.

79.

80.

81.

82.

- 83.

:g/o Pookutty M Mathll House
Andnoth Island E

'Mohammed Hassan 4:_.ageg'37
Slo. Sayecd Moham1 cd,’/Achammada House
/\ndtoth Island: =i

Shamsudccn age 32
Slo Muthu Koya K. Nella1 House
Andloth Island :

| Mohammed Naseer age 28

S/o Muhammed, Pentamvelipura House
Andxoth Island

Raulath Beedum age 29
S/o Thangakoya, Arathupura House
/\ndloth Island

Iathahuddeen age 38
S/o Kldave U K , Makket IIouse

Mohamh‘ily Mustafa age 33

- Slo Ahammadlya Jabalpura House

/\ndloth Island

\/Iohdmmcd gsuﬂ, age 47

, ‘ethalapmakatte House
Andxoth IS'land

S/o /\ hémj

. LG
D R P IL



84.
85.. »
: @/o Sayced Mohammed »Palhyett House
07
88.
89.
90.
, 91.‘_
92..
93
94.

95.

27

/\ttakoya af:e 49

/\ndxoth I%land

Bashcel age 55
T thhCll \/loosathala
/\ndlolh Island

Mohammed Falook age 33
Slo. Nallakoya C.L. Tharampalll Makket House
Ahdloth [sland

Salccm age 31
5/0 geethl Ka1akunnel House

N /\ﬂlelh Islcmd

. Mohammed Kasnm age 33

S/o Sayeed Tgmail, Kandalath House

_ /\ndroth Island

Sabn I\han agc 33

: S/o Koyammakoya "Thattampokkada IIouse
'/\ndxoth Island.” |

i, Podamkakkada House




96.

97.

98.
99.

1 o_o)

101.

103,
104
105.

| 06.

107.

CUUmmweNmengeet

e

Edéyakkal House

"_'cPi}ali House

'Mohammed Musthafa age 42
E dayakkal House S

/\ndloth I%land

Navas ag,e 25 R
S/o Hussain; Thahna Man21l
/\ndloth Island

Ila%san age 33
9/0 %eethl \/I Lavanakal House
/\ndloth Island

|l'

- Mohammed Basheel age 42

S/o vYousaf Nellal House

Zainul:Abid, age 26 _
%/o Kldave K Palllat House

: /\ndloth Island

Muthu Koya age 39
Slo Kunhi, Seethl Makkette
/\ndloth Islan’d :

;:u:khbeel age 30
koya, 'Kerak_kada House

lage27
_ve M P., Pandathupura House -



108,
109.-

110.

Jalal; age 49

.2'9

Uba —ulla age 29
9/0 Sathax Kanmpma House
/\ndxoth Sland

S/o Yousa P, Moodampuna House

) ,/\nleth lsland

3.

114.
115. N
116,
117,

118.

, S/o Bjash e'or- l\

Kldavu ag,e 55
S/o Indeen M., Bmyammada House
Andloth l%land

: Kidavu' age '59' '

S/o Ixjab Mekkat House
/\ndloth slan,d

Mohammed Qalahudheen age 26

" S/o Koya T'P., Kandeth House

/\nd\oth I%land

dEShakeeI age 22
) ‘etl_),,y Makket House

“lthaf age 24
9/0 J amal Mayompokkada House
/\ndloth Island

Abdul '(;afoo{r,» age 28
S/o Nallakoya T,, Bappathiyoda House
/\ndlolh Island.

Mohammed Yathlya Khan, age 23 '
Ma@hll House

: Kunnuoya_ ol ?35"-

Slo Ahmcd Ponmkam House
/\nd1 oth Island



120.

123.

124,

125.

127.

128.

129.

/amul /\bld aoe 41
S/o /—\s%amal 'N. P Kandalath House,
/\ndloth Island

Mohammed age 50

S/o. /\bdul Khadel Kaval Chetta House,
Andloth Island '

/\bu Nasn agje _36 3
S/o Qxddlque Kunnas ada Hou%e
/_\nd;oth Island. -

Mohammed Aboo Salih, age 37
S/o Mu%thafa Ammelam House,
Andzoth Island

Koya age 37
S/o Sayeed Mohammed Lavanakkal House,
/\ndloth Island

Mohammec Rafeek C.P., age 38
S/lo S,ayced Chel ikkal Puth1yapu1am

ned: Rafcek age 40

: S/O'Ukéas Bll,Ulhet House,

/\ndnoth qland

Vlukbé(:l ' élge:28
S/o \/Ia|ecd L., Perumpalli House,
/\ndloth Island

Rashced Khan age 33
S/o KJda\/C /\ Blyyadachetta House,

ro:d‘k age 31

! _unncl House,

Ralfmathullah age 31
Slo Koyamma K.P., Bappathiyoda IIouse
/\ndtoth lsland

Mohammcd 1\a91m age 30
S/o Valldkoya Kcnnashada House,
/\ndxolh lsland o




. 132. 'Mohammcd_ '.I _zal age 38
IR S/o deave M :Kandalath House _

T.M.,, age 3.8

133 , age
: ‘Makket House,

134, ¢ =
| §/:0.. (1dave Poovadak ~attu House,
' Andxoth Island ’

o135, Mohammed Saleem age 31
| S/o0 Hassan Kunm Keylyoda House,
/\ndloth Island

. 136. Koyammd age 47 o
’ ‘ S/o Aboo §aleh Kavalchetta House

137. fIvldayathulld g§_38 S
. Slo Ko ml"a,,Kaiachetta House,
' /\nél;oth Island‘ : ’

138, Abdul A/ee7 Khan, age 41
” 'S/o Mohammed Blrayammada House,
,-/\ndnoth Island

fdddeeln age 32 -
g !ve,equ ;M:P Pazhayakamkattu House,

©140.

141, N

143,



145, A
146,
147,
148,
149,
150.

1571,

154.

155, ¢

K- e

Mohammed Iqbal age 38
S/o Na]lakoya Perumpally House,
Androth Island

Pookunm agc 56 A
S/o Yousaf] Iajl Bappathlyoda House,
Andx.othlsland o

Mohamvmcd h: sh‘eer age 38
S/o <1dave Al Mayampokkada House,
/\ndloth I%land
chcriyakoy'a' age'36 g
S/o Kunnikoya | P Thacherl House,
/\ndloth Island
L l
Nasecmudheen K S P, age 28
S/o-/\bdull Khader T Karachetta Sarommapura House,

3 arl':M Kunchah House,

I‘leabulahma.n' agé 31 | , A
Slo Kunnllg,ya M P , Chekummada House,

Andloth Island

Kunh]bl agjc 46 |
S/o Kadel umpa]ll House
/\ndloth Ibial -

/\ndxoth Isu



157,

S/o Buharl VK., Ch .tap-o
Andtoth Island

kade House,

158. Ba%hccx agc 40 :
- Slo. Sayecc 11K, Kunnnashada House,
: Andxoth Iﬁland |

159. Mohammed KUIalShl age 25
S/o.Sayeed ] Mohammed Karakunnel House,
Andtoth I%land

160. Sna), age 47

~ S/oKidave K. Kunnumpula House,
/\n( xoth Island

161. Mohammcd Raﬁ age 31
S/o Ham/a Koya K. Pathummapura House,

Abdul J""bbax agDe 35
S/o Kunm @eethl Mak Kett House
Andloth I%land -

163.

164. Qajced Mohammed age 54
; 9/0 ,Kldavu Poovadakkattu House,

165. S
+» :Thacheri House,

_(jg).ya;_P..ﬁ,"Thacheri_ House,

167. Yakoob dg(, 4() |
S/o KlddVU K Ammeldm House,
Androth S]anf"zlg" . _




168.

169.

170.

171.

172.

173.

174,

175.

/\I']lelh T énd

ﬂ’}v“ ‘*‘#x' A x'"'ﬁ;“

‘Mohammed R" v ec; age 42

S/o Koyartir k'oya Mayampdkkada House,
Andlothlslandi o

Mullakoya agleA47
S/o-Majeed K-, La

‘a'k%]:ga!VHouse,

/\nd1 oth .sland

\/lohammcd I\asun age 46
S/o Yousaf, Bappalhlyoda House,

/\ndtolh Is]and

Kadeeja, age“)l
"D/o Kidave: I\ , Thacheri IIouse

/\ndloth lsland

\/lullabt age 5‘4 ,
! B' Palathupma House,

i1/ ayeed p. P -age 25
' hulllah Pmalhlkkau Puthiyapuram,

/\ll /\kbcn K dge 25
S/o Lhm 1yal\oyd Kannathnnada
/\ndxoth lsl'mdf- ;

( ‘Agncultme '
*\fvcep Kavarathl 682 555

Applicants



35

nt_of Panchayats

17. OA 302/2013

1. Jaffer age 35
. S/o Babujan Panncthechetta House
. /\mlm lsland &

S/o /\uakoya ‘Malika House

_‘ /\mlm Island

4, - Nallakoya abe 40
S/o /\bdulla Koya Puthoya Kanmyam House

e ;';,jagé 47.

5.
upﬁeq,_l‘_(:dzmbam House
6. %agé 36

"S:/;o”i idave (ottcchetta House
/\mm\ lsland '

7. Jabba1 P C age 36
S/o Cheriya Koya, Puxakkachetta House
/\mml lsland

(By Advocate: Mrf.»il}(l.Bl.Gangesh) ‘

Respondents

Applicants



Versus

I '.'I he Admmlsu a101 ‘
Administratior of Lakshadweep

2.
AdnnmStratfoﬁ of the UT ofLakshadweep
K’l\'aldthl 682 555 ‘

3. DISll‘lCl Panchayat

Amini represented by its
Execulive'O‘fﬂcer.

4. Village (chep) >anchayat
Amini lsland répresented by its
Executive Qfﬁcer : : I{espondents

' (By Adi.\)gcavt:e‘:leji&I}Zédlﬁgkrishnan/M/s- Sheriff Associétes)

18.

I Aboobakel P: 'Zage 41
9/0 Kunhlkunhl Pallam House
, Kavdlath Island

2. Muslhafa B K age 45

S,/qzlS‘;lycc‘d' Bakakada House

o

ika House

4, /\bdul N _er__ P, ége 43
Slo ( hr 1yakoya K., Aynipura House
Kavcuathl s]and '

5 Yacoob KP ag‘e 41
S/o Kidave U Py Kuttlpapepma House
Kavalathl Island_.




13.

18,

v Kavdxalhl IS land .

U, P ,age 34

MUJccb Re}'? Y
' ' 5 Uthampokakada House

S/o lhéngakoya B]rekal House
Kava;ath] sland

Scm tha P agc 92

- Dl Al Aladam Pooxmoda House

Ka\’dlalhl Island

Basheex P I age 44 A :
9/0 Moh‘ ] 1med Palllpura Puthlya I]lam House

.'Abdul Rafeek’ K age 44

Sto Ahmed Kammmada Kadapurathaba House
Kavaxathl Island |

Salcem A P agplc 34
S/o. Mohammed_ C.P., Athampapepura House

\/Ioh.amn I'd ‘f 1ssam P A age 29
Haji '"P; Puthlya Alikom House

Anwax A. P : ge 39 :

_ S/o Muthu Aynepu1a '
: (avdldthl']sland’

1‘[‘;

Bashcug%ﬁ? age:ds .
5/0 I iam7ath Safiyabiyoda



19.

20.

21,

22.

23.

24.

235.

- 26.

27.

28.

29,

30.

:. 38 . .

(avatalhl Isla"

Mamkfan (P age 30

-Slo Abdulla A, (uttltapepura

Agatti lsland

lhdayathu la S. M age 36

' S/o Ham_zath B K %ubalda Man21l

S/o Cherlya Koya K.P, Paklchlpula
Kavaxathl sland

Suhman K P dge 38 ,
Slo 1 (ldavc U P., Kuttipappepura
Ka\’dldlhl Island '
Yacoob C’ ’ ag:c 40.

1if P, Pulecnakeel House

/\uakoya B age 41
cei'M. L Birekal llouse

S/o,_‘[\asml (unnamkalam House
l\avalathl Is lang,

i



o

32,
33,
34,
35.
:36.

37,

39.

40.

42.

' Kavalathl lslalnld

»' -S/;dCheriya-Koyal'P § __f;;:’"'m, Pulipinnakad House

Kanldlhl lsland

' ’%/o BabuJan \/1 ‘Pu'

Klltan Islahd

Ilu%eamal) K P age 33
S/o Muhammcd C, Kuttlthayapura House
Kavaxdthl Island -

%ulalman M age 37 |
S/o Iam/ath M. , Maidanoda House
Kavanathl Island ‘ '

Ka;a llussam C age 37
S/o /\hdmmed Khan T. P. Chungdm House

\/Iohammed Shaﬁ K. P., age 32
S/o %ayed Poo, A, Kakachlyapura House
I\avarathl fsland

Mohammcd Raﬁ B.; age 33
S/o Auakxdave T. P Beelanthoda House
Kavazathl Isldn Lo




- "‘Balakaloda House

44, :
mada House

45.  Deél .
@/o Moh ammcd;l;_ Amaﬁa’thakepura House
I\a\/dl’llhl lshnd '

46. S’Harﬁudhé'cﬁ age 24
S/o,All A Poovmoda House
K(]\/dldlhl Island : Applicants

(By Ac;i\éo'c'éte:: I\/!'lli:..I(iiB.Gangesh)

Versus

U r of Lakshadweep
Kavalathl 682 555 1epnesented by

vccp) Panchayat
"sland 1eplesented by its
1 Respondents

meectta House



P.I. €1laJ age )l

- S/o Abusaia, Pulyyaxllam House
~ Amini lsland T

K.K.Razak, age'27
S/o: Khadel koya, Kunmyatamkakkada House
Amml ISland S

E;As}wxaf ag}, 3 .A

Ahﬁi;m:f.l,.s..laﬁd |

K C Moosa age 44
Slo /\tlakoya Keelachely House
/\mml Island -

' B Kasmlkoya age 42

S/o‘_C‘.hcn.yakoya Balapp House

Rdhee,_m'M; age 33

§/6 /\bdullakoya Madam House
/\mmx sland

Pookunhl
@/o T.C. Yousaf Noormahal House
/\mlm ]%land

fkavalaun 682'555

Applicants



allcllayats
f,.thhgj:..U]::_of Lakshadweep,

i/\dmlnl%ll’i.tl()l’l'ff%ofﬂié' éfLakshadweep
"Kavcnalhl 68') 555°% '

Vlllage (Dweep) Panchayat
Amini'lsland represented by its
E ‘(CCUUVC O ﬂcet

(By Aq‘,ngg,efpe;i, M_.r.,s:.;{adhakri:shnan)

20.

I

0. A Nb%'3?55)?'013:

\/lohammcd /\bdul Razak
5/0 UK. \Jalla Koya
/\ualada Ilousc o
/\nd1<)11 lslcmd

K Moosa
< 1d :

/\ndlott Islan, :

(By /-\d.v'c_)’cate Mx_;. K B(;angesh)

[

\/éltsus.

lhg /\dmlmsUalm
/\dmlmsuatmn of the Union Territory
' ha ' Kd\/alathl 682 555.

Dcpaxtmcm of anomment of Forests
WUnion T cmloxy ofLakshadweep,
Kavaxathn 687 355

Respondents

Applicants

Respondents



(O8]

(U]

(By /\dvo :

| OA 326/2013 ‘

Savad F

'iél\:' ag,c 40

Kavaxal'h‘l lslcmd

/\bodbackex P. K , age 34
S/o 1 athahulla Puleenakeel
Kavamthn lsland

Jchangcm AP ., age 32

S/o Hameed, Al_lapma E
Kavarathi Island. -

Versus

'I hc Admm]suatm
Admlmsuauon ofthe UT of Lakshadweep
Kavanalhl ()87 555 :

' ouf_Lakshadweep
Kavamthl .687 535 :
lelCSCnLCd by its Dneclox

\/illagc (ch‘cp) Panchayat
Kavalathl Island represented by its
E \ccutlvc O ﬁccn ' :

te"- 1\':/1 'I.:_S_f}{%qgjhgl;rishnan)

Applicants

Respondents



SN R Sk

R

(By Advocatc K. B Gangcsh)

Versus

. The Administrator
Administration of the UT of Lakshadweep
K_av.aréilhj—;”é.& '5;55.

2.

3. ‘;[):_Lf‘]:);'.ll“g_fﬁ_(?lﬁ.l.”of;lézn.\/ilf.()lllllel1t & Forests
Union Territory of Lakshadweep
K-avamihi-‘682‘f555

4, Village (D\veep) Panchayat
Kavarathi _lsland nepxcsented by its
B MLLlUVCE()HlLCl

(By Ad\?()c ddhdkl 1shncm)

. 3634
S/o \/Ioha ood: 4&]1 Chendipura,
l;<cﬂll\’_c‘llid_l gl

2 scunul H amccd P P ,age 39
S/o Alai K Pol\ala Chepma House,
[\cl\’dldlhl s

3. ag@ 35

Karutholapua House,

4. age 41

;-:.‘Jlam. k Iouse

Applicants

Respdndems



45

5. .
adam House,
(By A B Gangesh)
Versus

oo T he /\dmlmsualm

Administration of the UT of qushadwecp

Kavarathi _662 555.
2. i)ueclon ofl’anchayats

-Depaltment of Panchayats
fAdmnmsUahon ofthe UT of Lakshadweep,

Lo
-
—
@]
j)

fDnccloxate oflfducmon
1/,\_dnnmslxa110n of the Union Territory
of l,_.'f1.1<$l;ad\«/eep,' Kavarathi-682 555

4. \/1llaoc (chcp) Panchayat
K avarathi Island 1cp|esenlcd by its
L,\ccuu\/vc Of 1,}_ciel -

(By /\ sogater | .f'.';:“ﬁizfﬁhakri_shnan)

24,
1.
2 4"1,."
: jc qut (1llan

2.

Stoic

Con
3.

Apphicants

Respondents-

Applicants.



n

Versus

l. lhc Admmls xalo RN
_-/\dmml:t' onof the UT of Lakshadweep

2
/\dmnmstrauén ofthc U'l of L akshadweep,
%Kavalalhl 682 555 E
3. T hc (,hlefI*xccutwc Offcel

District Panchayat Unit
Kiltan, Union Territory
ol Lakshadweep-682 557 Respondents

(By A clf\}(),caw: M 18 4'1{}:§_dhak 1‘i§lman)

2 C'}"A‘’33':'1/201'3,i":j

i

““"scun l\ C ape. 34

- Slo deced \/1oh"1mmad AM.

_lxmuyamch"ta( ousc) Agatti Island

UT.of Lakshadweep.

\\/()ll\mg: as casual labourer in the Depaltmcm of
Sc__,xc,ncc & : T pgllliology, Agatti, Lakshadweep.

AT s
1L

2. .Hydcn P
S/o Sayced Buhan ”a‘l U

vl

Wdlkuig as ¢
Sclcncc é. chnology ‘Acgatti, L akshadweep
4 < rage 27

labourer in the Department of



a7

Applicants.

2. ‘Chauper%on. S
Village (Dwecp) Pcmchayat Agattl -682 557.

3. Chanpeison ,
VJllagc (Dwecp) Panchayath Chetlat Island-682 554.

4. ' The JLlﬂlOl,%lentlﬂc Ofﬁcel
D'epartme cAlence & ‘Technology
Chetlat 6 32554,

:?tlf‘lC Ofﬁce1
N fmence & Technology

5. 'The Jumof‘l-S"
IDcpattmGd of:
Agam 682 557

R

6. Dlrectm ofPanchayath
Department of Panchayath
Ka_\:/:a-_ria,thxi: 682 555.- : Respondents

(By Advouate: Mr.S/Radhakrishnan for R1,4,5 & 6)

Applicants

Versus




, Umon?emtoxy“ f lj{h's:_}\;adwcep

Kaval attl

3. Sub- Dl\/lSlonal Ofﬁcer

Kiltan Island, Umon Temtmy of Lakshadweep

Kiltan..

4, Director,
Services,
U ofLakshadwecp, Kavalattl

3

(By Advoca’te’fMr.S;;Iiadhaknshnan)

27, QA 34412013 "

I Kassim A .
S/o. /\uakoya P, P
/\hy"uhma b lousc Andrott

[\

Jahluddm N
.‘koya NP
N_House Andlott
3. Mohammed I-lassan C E

S/o: I\Lmhlkoya SVPp
lchyal\kal %ouse Andrott

4, MQhamm'ed Ra‘{feek CK
S/o.Ko ya K.C
Chcri‘yfa Kakkanal House, Andrott

5. Moha nmcd Kamaluddm M.K

usc Andm\\

/\t\a\ada i

kb gerinr..

Respondents



ofl akshadweep .Ka”valatt] - 682 555

2. Dmctm of Panclmyats "
Dcpa;tmcm ofPanchayals
‘/\dmmmuatlon of the Union Territory.
oH al\shadwccp Kavalattl — 682 555

(OS]

Dclwanmcm of Llectx 1cny
Union Territory: of Lakshadweep
‘I\d\/dldlhl - 687 555

Vxlldgc (D\vccp) dnchayat

28. ()/\ 34:/2013

l. z\yshommal C _
D/o ] lamsa, l. ]Lacheua House, Agathi

2. Bccialhumma P V

)/0 Kasmn Koya‘ P-u-th

anveed House, Agathi

3.
4,
5.
S./Qalv?“'.@- Ufﬁa |
| M‘elaiﬁllam;l.--: iSe
0.

Applicants

Respondents



16.

e

BO

S/o \asml l\Oya C P

b/o' l lamced o T
K unnath alam House Agathl

Nazer K
S/o.Kidave -
Kunml\atmyapada Ilouse Agathl

Showkcuhall M
S/o.Ummer:B .
Makayachodﬂ_‘House Agathl

Nasesi P |
S/o. Muthalif K’
l)cnhada Ilouse /\galhx

'/\ booliaic'kcn N.M

Slo, Abdul:Rahman F

/ 'm/ll Agathl

S/o 4ohammed Koya
Kakkada ]Jousc ‘Agathi

/\/hal C
S/o. Mohammed Koya T.P
C hal}akkad llouse /‘\gdlhl

/\boobackm K

B AR S SRR L A



51

Muiha nmcd Ko al_B
Sto. Koya - :
Blyathablyoda Housc Agathl

22.  Nafeesa M K
D/o.Abdulla Koya K _
I\/loolhanﬂmvlgkad llouse Agath1

23.

24..

/\boobdcku U P
S/o /\11 Mohammed

(NS
({\




(OS]
N

38.

40.

~ Sameer

'S/o Mﬂbed ;
\/lumhn Hho D

Saycd Mohammed I
S/o.Kalid P "
§ lla llouse /\galhx

Nas.eer l.P"-;  ' :
S/o.Muthalif

Thekku Puthiya Illam, Agathi -

UbaidU
S/oHamza U
Ummmerodachetta House, Agathi

Sycd Mohammcd K T
.S/Q. /\boo Sa]a , :
( am]mhlyodallousc Agathi-

':x

/\bdulla B
SJo.F athahulla g
Blyashablyod Iouse Agathl

Ha;dlomma FP o
D/o Abdul kddmkoya P.C
4 he ,l\'ululhxyalllam Agathn

use; Agathi



46.

47..

48.

49.

50.

(W]

Roshna

T ha‘ch‘cx.ly

53

Dio: Saycd /\ ul- Rahman

g/o lale /\uakcbya | "
Koodam House As,athl '«"

Showkathall
S/o. Late Attakoya
Salldmyoda I:.lpu,se, Agathi

Nl%samudhcen V K
Slo. Hamza C.K (1 ate)
\/adak chla Illam Agathl

Chex 1ya l\ova A K
S/o l\O\/d P ’ ':’ i
/\ iyaKur mmmada House

1\/ ohammcc Ah C.p
/0. Kasmi- Kqu A
Chacha]akapada ouse Agathl

S \l
decd Moha'ﬁmcd K

/\,dmlmsuallon'othe Union Territory
ofl akshad\vccp, Kavcnattl —~ 682 555

Applicants



age (D

OA 346/2013 -

i, .
i

I, Ummer I‘-“al:():Ok'Shaﬁ
S/0.Aboosala .
Malikakal I-Ic)use' Aminii

2. P.A Sayccah :
Sto. llam/dkoya
Puthnya Asharoda House, Amini

3. Rah‘mdth .'B'(. gam' ‘ '

D/o /\hcumd !+ Malikakal House, Amini
4, Ahamedkoyéﬂf - .
S'/_(_).,Koyal‘(_ijda:\/u,{Surambi House, Amini

5. lelydbl P C ,
D/o /\nlhukoya Pa]llyachetta House, Amini

Kavalam B

(By Advocatc M; K B (Jangesh)

: ,:=.‘f\/ci~sus

I Ih(. /\dmmlsnalon
Admmnsu*ahon of the Umon Territory

Respondents

‘Applicants



Respondents

D/o Kunh1kunh1 '
Palllcham HOusc Kavarattl [sland

pZQ.Abdu‘ra
Ayn pura Ho e%Kavalattl Island

i



B DI

9.
10, R ,
D/o Vallya Abdwahlman
;V;adakkumelachadam Kavaraltl [sland
I

12. BeqfathummaB _
D/o.Aboobacker; = .
Beeramthoda (avarattl Island

13. Rahmath Beegum P. P
'D/o Attal K.P.
Pochatachepma Kavaratti Island

Mauanath ISR

Applicants

Respondents

(By Advocatcl\/hs R’édl{akrishnan )



31.
1.
2. , - ;}E;_
5{ Muthukoya . ‘
Surambi I{ouse Amlm
3. Anwar Hussam
D/o.Essa
Kollapura llouse Amlm
4. Sajltha Beegum .
DI Sayeed Abdulla Koya
Bell.!_l louse, Amml 'f
5. Flanieedaihbi ©
D/o:Shaikoya
Monakkallachetta House Amini
6. l'l'as'saihax'
S/o. Mohammed
/\lxmmcchetta House Amini
7.
chefta Hojiﬁ_se Amini
(ByAd ; t‘j‘{iﬁr_lges}h)
Versus
I THe Administrator
/\dmlnlstlatlon of the Union Territory
of L. akshadweep, Kavaratti — 682 555
2. D‘n‘ecton'ofl-anchayals
3.

Umon Temtmy 61’ L.akshadweep
Kavarathi 1epresemed by
Director ofl;ydubcatlon - 682 555

Applicants



Respondents

S/o Attakoya
;Kalxthatt Houﬁ

3. - A1
S/o Aboosala !
:Karachetta House Andrott
4. Mohammed Hussam |

S/o Mohammed :
’Bappathlyoda : ouse Andrott

Applicants

"1 he_.Admml / -'
Admlm'sn atlo f the Umon Territory
; . Kavaram - 682 555

.Panchayat

vpresented by its
r —682:554 Respondents



59
33.
l.
2.
Kunthathalam House; Aridrort
3. ~I-.{'§"ssari ‘
Slo.Attakoya’ - i
Kunjanattichetta, Andrott
4. Yousaf

S/o.Pookoya.. :
Puthlya delyakkal House Amini.

(By Advocate:: Mr K B Gangesh)

: Versqs

2. irk tor ofPanchayats
partment ‘of Panchayats
istra tnon of the Union Territory
3 of Women & Child Development
Ory of, Lakshadweep
1e Py 1ts DITCCIOI' 682 555
4, ; weepj) Panchayat
: sland represented by its
~ 682 554
5.
ep'resented by its
ficet - 682553
(By A

Applicants

Respondents



Mansoor A11
S/o, Muthukoya .
.Pemamvellpura House Andrott

Mohammnied ‘Féisal o
g/o Slddeeque
i Applicants

1 he Admmlstl ator
Admlmstratlon of the Union Territory
ofI akshadweep, Kavarattn - 682 555

Depaltme tofAmma] Husbandry

"t

"1.'fage (Dwee ;.p) Panchayat
Andrott Isiand represented by its
F xecuuve Ofﬁcex 682 554 Respondents




Thekkputhly _‘,".Veedu-t, Agattl

K: P Hom/akoya e
S/o.Aboobacker .7 .
Kamalmalmlyoda Puthlya Illam House, Agatti.

K.Showkathali - -
S/o. Sydubukhan .
_Kondmod 'u'se Agatt1

B Sharafud ‘ceni"
S/o Ummer Llla !

V K Mohammed Mukth'ar .
§/0.Abdulla Koya
_.Vadaikk Kunnmamel House Agatti

Abdul Rahxman ;'
S/o 'D'n_d{d(.eque
ild, House, /\gvatu

Applicants

"’on of the Umon Territory
: 'Fep, Kavarattl 682 555

anchayats
F'the Umon Temtory

Agatu I'sla, .epfesented by its _
I*XCCUIIV@ O ICC‘I 682 553 - Respondents



: Versus.f ';?j

"l he Admlmslrator }
/\dmxmstxahon ofthe Umon Territory
of L akshadweep, Kdvaxathl 682 555.

The: Dlrectox (Semces) |
/\dmlmstxatlon of the Union Territory
of L. akshadweep (Secmtarlat)
Kavarattl - 682 555 '

Dcpaxtmem Q‘F;Agl 1culture

Ui "flenlltory of Lakshadweep,
Kavatathi = 682:555. ,-ij-
RepchenLed by its Dnector

Applicant

Respondents

Applicants



4. IVlllage (Dweep) Panchayat
“Andrott. Island repxesented by its :
I*xccuuve Ofﬁcel 682 554 Respondents

(By Advocate Mr 9 Radhakrlshnan )

38. (..)A,356./2(),1§,, ;

e

I, IIaJalommabl R

Applicants

Kvalf)em Isla -
} xecutlvc @ Respondents




10.

12.

Peechlyath i ou 'e Ka p_em

/\bdul Latheef _
S/o.Pallath Kunhl Koya'
Ncncmpappc}dq:House, 'Kalpeni

M K Khalee et
S/o Hamza, Koya
Malmlkakada House Kalpem



14.

135.

] 8.

19.

S/Q Kaélﬂw“" §<.oya

its

Department:o
Admmlsu at
of Lakshadweep,

Diréctor: of P’ancbayats
Panchayats
‘_‘n of thie Union Territory

Wy ep, Kavarathi —

Agncu l:ti{re
.of Lakishadweep, Kavarathi

Diréi'ctor

Kavarattl
I

Kiadapu 1'llam House Kalpeni

682 555

Applicants



Abdul Lalheef: .
Keela Vlllattom Amm Island
Lakshadweep S _’;}

P eearouT

(By Ms.Shahna Kalthlkeyan)
V-er‘su‘s : | '

o co 'r
1. Vlllage (Dweep) Panchéyath
- AmniIsland. -
:Repnesented by the Chéur Person

2. Secretary *
Department of Panchayath Kavarathi

3. Dlrector
E mployment and 1 rammg
Union Terr 1101y of[ akshadweep
Kavarathl

Respondents

Applicant

Respondents

Applicant



~ R &7

3.,
Respondents
(By Adv ate:: Mr S 'adhakmshnan for R 2&3)
ENEEE -
42. OA 362/2013
'Rabeehathulla B.P. aged 35 yearsh
S/o. Mohammed Koya TN,
Labourer, letan Resndmg at Vallyapura House,
Klltan Island SNELE Applicant
RN Versus
I.  ‘The'Adminisyator, -
,UF ofLakshadweep, .
Kavaratti-682:555,
Flectrlca] DlVlSlOl’l Kavarathy.
2. .I)lrector ofPanchayat
,Depanmcnt oi Panchayat
Respdndents
Applicant

Versus



"Kllta }’682”557'

[By Advocate Sll S Radhakrlshnan (R1- 3)]

44. OA364/2013

Abdul Qublsh ‘S/o. Samul Abnd P., aged 27 years,
Malikakal, Kiltan, U"l ofLakshadweep, working as
Casual Labourer, (I Stock Inspectors Trained Labour),
Animal Hu%bandly‘D artment U.T. of Lakshadweep,
Kavanathl

. ..‘,' B B ;‘
R RS »

: Lhal'rpexson Vx
ﬁthan -~ 682 557

Respondents

Applicant

Respondents



(By Advoc

69

¢ Mr, K B: Gangesh)

. "Ver-sdézi . :
The Admmlstrator

/\dmlmstraulon ofthe Union Territory
ol [ akshadwcep, Kavarathl 682 555.

{

The Dlrectm ofPanchayats
'Department 0 Panchayats

_ eep!’ .:evelopment Corporation Ltd.,
Port Control Tower, Andrott - 682 554
Rbpresemed by its Ofﬁcer in charge.

-Dlrectorate of A11 & Cullure
/\dmmlstlallon ofthe Uhion Territory
of Lakshadwecp Kavaratti — 682 555.

chreséntcd b)/ fts Dnector

1-xecu 1ve Ofﬁcet 682 554

Applicants

Respondents




‘ .‘Panchanal'llo" é‘,':'Andrott

Khdlr agped 32 years S/o Muthu,

' Puleenakeel House Kavarattl

/\bdulban ag,ed 34 years S/o. Hamza Koy,
Monakl<al House Ammp ~

ﬂSayed Koya aged 44 years S/o. Pookoya,
Mee,l,acherl House Amml | Applicants

(By Advocate SI‘I K B' GangLsh)

. l hc /\dmlmsu ator, (

Admlnlslxatlon ofthe Uhlon Territory of Lakshadweep,

Kavcuatll 687 555 "
2.
3.
4. V11 age (DWeep) Panchayat Andrott Island,

lepresemed by i 1ts Executwe Officer — 682 554.
5. Vlllage (Dweep) Panchayat

Kavaratti- lslxand represented by its

“682 555
6. If’aﬁcﬁiéiyat,
jted by its
’ Respondents

(By Advo S dhakrnshnan)
47. OA3692013'

ML et el e
e rhel n1E e



10.

13.

Noorul Ameen ged 36 years S/o. Shaikoya,
Pandalh Puth; 'aPura House Andrott.

Ilam/akeya asg;ed 52 years S/o. Koya Kidave,
Chekkarakka@i House Andrott

Mohammed Em ag :'37 years, S/0. Ahammed,

ars, S/o. Nalla Koya,
, Andrott.

aged 32 years, S/0. Koyamma Koya,
adlpura Andrott

; ﬁ;.aged 27 years, S/o. Kunhiseethi Koya,
' dgott.



17 fof 29 years D/o. Attakoya
pu a House, Andrott.
18 3 years, S/o. Sayed Mohammed
19 Koyammakoya,
Applicants
(By
| Versus

1. lhe Admmls

Admxmstratlo. ’01‘ the Umon Territory of Lakshadweep,

Kdvaram 682 555 8
2. Duectox ofPi chayats

Respondenté ‘

)

EAyshabl agel
:Keelakocha
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‘ )
8.
rattl
9. . Rahin 'years S/o. Abdu] Khader,
‘M rakad Hous aratti. Applicants
(By A ter S KB (Jangesh)
| Versus
I The /\dmlmsu dtox
‘ Administration ()l"thc Union Territory ofI akshadweep,
Kavaratti- 687 555
2 Dncuox ol dnchayat%
Dcpantmcm of Pdnchayats
/\dmxmstmtlon of the Union Territory of Lakshadweep,
-Kd\/dldlll — 687555
3. :Dnutonatc MLdlCdl and Health Services,
Union luntolyo Ldkshadweep, Kavarathi,
Rapmsuntcd by its DlI‘CLlOI 682 555.
4. Village (chcp) Panchayat
Kavaratti Island represented by its
Executive ()chcn 682 555.
5. Village (I)wepp{) Panchayat,
Andrott Island, represented by its
ixecutive - 682 554. Respondents
(By Ac fRaﬁidhakj’ishnan)
49. OA3TIR013°
. P Naseu agcd35 yedls, S/o Kunhikunhi‘,
Pallicham 'Ii-]ou‘ SL K avafratti.
2 P v"Nd.s‘cu ‘aged 32 yccus S/o Hamzath,
Pulhlyd lldm Kavmam
3.




0.
7. 4
Applicants
(By Advocatc Sri K B (mng,csh) (f
Versus
. The Administ "11‘01
/\dmlmsuatm ofthc
V O't L akshadweep, Kavaratti.
2. Dcpaltmcm 0 Al1ll\1dl Husbandxy,
Union Territo “of lakshadweep, Kavaratti
repr c.scmc:{ by. is [)1rch01 :
3. I)ucuox of Panchayat%
Department'of Panchayals,
Administration'of the
Union Terr 11-(.)1y_ of Lakshadweep,
Kavaratti, -
4. V 111&@,@ (Dw;;”‘ )Pdnchdyat
Respondents
S0.  O.A No. ,352/&0’,,15 |
Jamdludhccn 9/0 /\bdulla U.C.
Mudal\lxlyoda House
Kadamat. " . Applicant

Adininistrati ‘he Umon Territory
of Lakshac (.avaxathl 682 555.

N

The Director { rvices)
Administration of thc Umon Territory
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of Lakshadweep (Se'creta\riat),'
Kavaratti — 682 555.

Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi - 682 555.

Represented by its Director. - Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed lgbal, aged 37 years,

S/o Migdad, Meelad Manzil, Andrott. . Applicants

(By Advocate: Sri K.B. Gangesh)

o

Versus

The Administrator,
Administration of the
Union Territory of Lakshadweep,

Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554, , Respondents

(By Advocate: Sri S. Rad’hakf’ishnan)



52.  0O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island :

Union Territory of L.akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

1. The Administrator,
Union Tertitory of Lakshadweep,
Kavarathi Island — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti [sland — 682 555.

3. Director of Panchayats - ._
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director
Agricultural Department
Union Territory of LLakshadweep
Kavaratti Island - 682 555.

5. Plant Protection Officer
Office of the Plant.Protection Officer
Androth, Union Territory of | ,
Lakshadweep - 682 557. . : Respondents

(B.y Advocate Mr. S. Radhakrishnan)
53. QA 381/2013

l.  B.Saidali, S/6 late Mohammed Koya
* Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

3. K.G. Jamaluddin; Aged 40 years,
S/o late L‘Jmmfér,'bl\?/'[;a‘r‘iya»thoda Kandawargothi House,
Agatti Islafid, Union Territory of Lakshadweep..



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

! , Versus

The Admi nistrator,

Union Tertitory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.
The Director of Panchayat,
Department of Panchayat, Kavaratti,

Union Territory of Lakshadweep.

The Executive Officer/Special Officer,

Village (Dweep) Panchayat, Agatti Island ,

Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office, -
Agatti Island,

Union Territory of Lakshadweep.

54. OA 384/2013

I

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/0. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla .M., aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan, -
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. : Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,

Amini [sland;; Union Territory of Lakshadweep, Pin — 682 552.
3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island;, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechanda’-m, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of l.akshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

6. Khalid A.P., aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island;*Union Territory of Lakshadweep, Pin — 682 55.

7. Jafecrulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.

1.

12.

79

Abdul Salam;"A' aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Tsland, Union Territory of Lakshadweep,
Pin — 682 552

Noorul I-'IaS'san K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 5527.'

Jalal B.M., aoedB years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini | sland Union Territory of Lakshadweep,

Pin — 682 552

{J '
Najeeb A, aged 31, S/o. Kidavu T.C.,

- Ayeshera, Arnini Island, Union Territory of

Lakshadweep, Pin — 682 552.

Nafeesath U., a.ge'd 35 years, D/o. Eassa Kottappura,
Unnam, Amipi Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Shirazﬁ Bhava V.S.)

LI

Versus
The Union 'l"errit_éf'y.of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin ~ 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

56.

1.

OA 388/2013.

P.P. Amanulla, aged 38 years, Slo. Sayed
Mohamined P.K., Puthiya Pandaram, Kiltan.

Mubaraka Banu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

N

Y

Versus

The Admini\stﬁ%ﬁtor,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island — 682 °'554.

Village (Dwe’é.p) Panchayat,
Kiltan [sland, represented by its Executive Officer-682 552.

Village (IDweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

L.

0A 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.L Cheriyal§oya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



10.

12.

17.

gl
Pakkath House, Kalpeni.

AT. Sheemabli, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubt, aged 53'yea1's, D/o. Cheriyakoya, -
Alikakkada House, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P,
Chadachiyoda House, Kalpeni.

Abdul Salcem M., aged 34 years, $/o. Mohammed A.K.,

Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni. '

Humairath P., ‘aged 42 years, D/o. Sayed, -
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussat; K.V,
Chadachiyoda Flouse, Kalpeni. '

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. A‘boobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,ag?e‘d 37 years, S/o. M.P. Khéde‘r;
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,i@ged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
.35.
36.

37.

Jaffer, aged 3 years, S/o. Hasan T.P.,
Kaladi I—Iouséif:-:Kavaratti.

Basheer, age&Bé years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, aged 33 years, D/o: Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeégum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,

Kadapurathaillan, Kavaratti.

Noorul Ameé‘h, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavardtti,

Abdul Rasheéd, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/o: Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedavl{i T.P., aged 35 years, "
S/o. AbQobacg-ker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti.

Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, dped 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



38.
39,
40.
41.
42.
43.
44,
45.
46,
47.
48.
49.
50.
51.
52.

53.
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Mohammed Shaffce P.A., aged 35 years, S/o. Ku_]l Seedi Koya,
Puthlya Allkom Amini.

Abdul I{aheem., a.ged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged'.‘;39 years, S/o. Nallakoya,
Kuttithayapuré House, Kavaratti.

Akbar T.P., gped 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul IIamecd
Palamkakkada House, Kavaratti.

- Najumudeen P., aged 36 years, S/o. Shamsul Noor,

Pallicaham I—{Qqse, Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Rahéem A, agcd 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, ag‘éd 27 years, S/o. Sayed Poo,

U llikana“pur Hou"Se, Kavaratti.

Abdul Hashlm M.I.,, aged 33 years, S/o Attakoya
Mukriya [llam House Kavaratti.

Kadisha, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

C.P. Aibdul Razak, aged 42 years, S/o. Mohammed,
Chamayath’agyra House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o0. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahiman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratt. -



T

54. Moomi@ath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

55.  Halima, agedf;SS years, D/o. Koyamma,
Thaleekepura House, Kavaratti,

56. Sayed Abdu ;v‘i{ahee‘m, aged 46 years, S/o. Haji Sayed Shaikoya,

Ummarmanooda House, Kavaratti.

57.  Abdul Reheé’fn, aged 30 years, S/0. Hamzath,
Mannayapura House, Kavaratti.

58. Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. :

59.  Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

60. Muhsin, aged 38 years, S/o. Koyamma,
- Kunnumpura House, Kavaratti.

61. Seethi Koya,?éged 39 years, S/o. Cheriyakoya,
Edanilam Hogse‘, Kavaratti.

62. Mariy(')mmab?ﬁi‘, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

63.  Mohammed Shafi, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

64. Mube,é_ia, ‘agé‘d 23 years, D/o. Sayed Poo,
NeliyampurajHouse, Kavaratti. .

63. Salma,{agéd'2i2i'v-yéars, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

66. Muhammed,aged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

67. Sairabanu P.E.,_aged 31 years, D/o. Sayed Shaik Koya,
Madal Housé¢, Amini. '

68. Mohammed Ali P.M., é.ged_ 27 years, S/o. Hamza,
Puthiya, Manzil, Amini.

69. Cheriyakoyajaged 41 years, S/o. Abdul Khader,
Pandaram House, Amini. ~



70.

71.

72. .

73.

74.

75.

- 76.

77.

78.

79.

80.

- 82,

&3.

84.

85.

85

Cheriyai<oya M.C., aged 32 years, S/o. Hameed,

: Melachfétaa 'I{Ipuse,Ka'dimath. '

'Shafee':;\/.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

T -

Fazeerali N.M.,,aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta I*Iouse, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed lqubal, égcd 46 years, S/o. Khader,

Attalada Ilouse Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, age(ﬁ 38 years, D/o. Koyamimia A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth. '

Fathimath Suhara, aged 38 years, D/o. Koyémma,
Bappathiyoda House, Androth.

‘Nusaiba A, aged 45 years, D/o. Yousaf M.P.,

Achammada House, Androth.

Khaulath | ., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House Androth.

Balha"il‘., aged 37 years, D/o. Pookunhikoya,
Thailath Hou;se, Androth.

Rahamth P., 4ged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



g6.
87.
88.
89.
90.
91.
92.
93.
.94.
95.
96.
97.
98.

99.

100.

101.

mab1 L., aged 40 years, D/o. Seeth1 M,
lHouse, Anoroth.‘ '

1abi T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M.iK., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
.avanakkal House Androth. '

Aysummabi’ T aged 45 years, D/o. Muthukoya K. P
ThacheryHouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi PM, aged 42 yeas, D/o. Yakoob,
Puthammadarm House, Androth.

Ramlath Beegum, aged 42 yeérs, D/o. Sherukunhi,
Kunnel House, Androth. .

Hameedath M aged 43 years, D/o. Siddiqu M.K.,
Makket House Androth.

Rahil M, agef‘d' 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussaiﬁ' P.P.f aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

HussalﬁEK, aged 48 years, S/o. Seethikoya,
Edayakl al House Androth.

Sayeed»«:Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakka House Androth



103.

104.

105.

106.
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Hussam K., aged 50 years, S/o. Sayeed Bhkari M,
Kunnas! daiﬁouse—, Androth.

Ismail; dged 4’0 years, S/o. Lava Burhikage Moosa,
Kunnuniangg-House, Androth.

Subaidabi, aé‘ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. '

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

MP Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocat’e‘:'Sri KB Gangesh)

—

Versus

The Adminisjt.rator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 5355, ' ‘

Director of Pﬁanchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

‘;Department of Labour and Employment,
ration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaxit}ﬁent 6flAgricul}ure, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Deparllﬁgent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,
i, represented by its Director — 682 555.

Depattinent of Fisheries, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

v Depar_tment c')‘:f Animal Husbandry, Administration of the Union

Territory of Lakshadweep, Kavaratti,
represénted by its Director-682555.



58.

I

Lak‘snédwee}; Khadi and Village Industries Board, |

9.
Kavarattl represented by its Chairman — 682 355.
10. Revenue Sub DlVlSlonal Officer, Kavaratti Island — 682 555.
I1.  Sub D1v131onal Officer, Amini Island — 682 554.
12. Ass}sta Engmeer LPWD Sub Division, Andrott Island-682 553.
13. akshad _Leep District Panchayat, District Panchayat (HQ),
Kavaratti, ..
represented by its ChlefExecutlve Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
l*XCCUllVC Ofﬁcer ~ 682 551
5. Village (Dweep) Panchayat Kavarattl Island, represented by its
Executive Officer ~ 682 555.
16, Village (Dweep) Panchayat Amini Island
1epresented by its Exccutive Officer — 682 554,
17. Village (Dweep) Panchayat
Kadamath Island, represented by its
utive Ofﬂcel - 682 553.
18. Village (Dweep) Panchayat,

AndrothIsland, represented by its
Executive 'O"Fﬁcier — 682 552. Respondents

 [By Advocate Sn S Radhaknshnan (Rl 8 & 10——18)]

()A 392/2013

Hussam S/o Aboosala
Sdramappadq (Konchukakada) House

Shukoer, ,S/o late Kldave
Pakrumupanoda House, Agathi,

Plesently warking as Cleaner,
RGS HOSpltal Agattl

Latheef, S/‘Q_‘)Aua:koya,-
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS Hospitdl, Agatti.




10,

11.

12.

13.

>

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS Ilosplt%} Agatti.

Subai Mohamed,
Kulali Se, Agathi, ‘
Presently working as Cleaner,

RGS IIosp1fal 'Aggattl

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently workmg as Cleaner,
RGS Hospital, Agattl

Abida, D/o Hameed

Mak kxyachoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Plesehtly working as Cleaner,
R(JS ospltal Agatti.

Sula man 9/01 amza,

Kaldmt 'thlyoda House, Agathi,
Pre ;wmkmg as Cleaner,
RGS I—Iospltal Agam

Mahamood S/o Koyassan,
Ampcrpally ]House Agathi,
Pxeqemly working as Cleaner,
RGS Hospital, Agatti.

Saifulla, S/o Abdurahiman,

Manydthoda House, Agathi, »
Presently: wonkmg, as Cleaner,

RGS I—-’ldsplt;a}] Agatti.

Ab , S/o late Hamza,
Meg, use, Agathi,
Prese rkmgp as Dhobi,



.
3

I5. Abdulld S/ .,(halld
Kandavar (J()lhl House, Agathx

Presently workmg as Cleaner,
RGS Hospltal Agattl

(By Advocate: Sri R Ramadas)

Versus

1. The /\dmxms(xatox

Umon ‘er mony of Lakshadweep,
"‘*‘m 682555

3. T he Mcdlca! Officer in charge,
(,ommumly Hca]th Centre, Agatti Island,

(By Advd ‘i S Radhaks ishnan (R1&3))

59.

1. ged 44 years,

kircyammakada House,

Ka S lled Labourer,
Ofﬁce o) ,th =1 Assistant Lngmeer Electrical,
Lecmcal Sub Division, Kadamat

2 KP J 'ud'decn aged ¢ 41 years,
Slo |- ed: Madkmdchclta Kattipura House,
Skilled ¢ botrer,
Off] e ‘Assistant Engineer Electrical,
Ele ) Division, Kadamat.

3. ged 31 years, S/o late Nallakoya

Assistant Engineer Electrical,
 Division, Kadamat.

P SN

iflouse', Kadamat, Skilled Labourer,

Applicants

" Respondents




<]

ouse, Kadamat, Skilled. Labburer,_ )
ssistant Engineer Electrlcal
1v1510r1 Kadamat

K.P: Kunhlkoya'aged 41 years, S/o late Hassainar, = .
chlacherxy House, Kadamat, Skilled Labourer,

Officé of the' ‘Assistant Engineer, Electrical, S

Llectncal gub Dwnsxon Kadamat. - - “Applicants

(By Advocate Sn R Sxeelaj)

I

The Admmlstl ator,
Umon ]emlony of Lakshadweep,
Kavalatu 682555

2. The Dnectox odenchayat
Department ofPanchayat
Administration of Union Territory of L akshadweep,
Kavatam 682 555.
3. The thel Executnve Ofﬂcer Dlstnct Panchayat
Kadamat 682 556
4. I'he ‘ 'stam Engineer, Electrical,
Elect Sub Dnvnsmn Kadamat-682 556
5. Th son,. h
Vil p Panchayat, Kadamat-682 556.
(By Advo . Radhakrishnan(R1-4))
60.
I S/0 C.0. Koyamma, aged 39 years
3 ¢ killed Labourer,
u§bandry Unit,
ry of Lakshadweep, Kalpeni-682 557
it Umprampappada House,
d-682 557.
2.1 ya, S/o late M.K. Hamzakoya, aged 43 years

<1lled Labourer,

andry Unit, -

Uriio Ferritory of Lakshadweep, Kalpeni-682 557
and xesldmg at Thithiyapada House,

Kalpcm I%land 682 557.




-~

Ammal Husbandry Unit, '
Union.. I‘emtmy of Lakshadweep, Kalpem 682 557
and remdmg at Manchlyanam House,
I\alpemlslarid, 682 557.

¢ vng at Kakatchlyoda House,
Kalpem Island 682 557.

M.K. Naseel 5/0 P Cherryakoya aged 33 years
working as,Cfisual Labourer, - -

Animal Husbandry Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and residing:at. Malmikakkada House, .-~
Kaipem sland 682 557

M Kalam @/o M C Muthukoya aged 34 yeam
workmg as. Cqsual Labourer '

K. K Mohammed {afeeque S/o V.K. Kojankoya, aged 45
years workmg as Casual Labourer,

Animal Ilusbandry Unit,

Union: Territory of L akshadweep, Kalpem -682 557

and. resr»dmg t Kandamkalam House,

a, S/o late M.C. Ahmedkunjl aged 47 years
asual Labourer,

Anll‘l,p andry: Unit,

ry-of Lakshadweep, Kalpem 682 557
Maral House Kalpeni Island- 682 557.

K.O. -AB’d;Uli lam S/o P. Assamar aged 39 years
workmg as- Casual [Labourer,

Animal llu%bandry Unit, - :
Umon lemtory of La <shadweep, Kalpem 682 557
and rcsrdmg at. Kakatchiyoda House,

:(alpem Island 682 557

a,E}S/o latc Sayedmuhammedkoya
. working as Casual Labourer
An dry :Unit, ~ SO



Depax"(’n:, nt ofi Panchayat,
/\dmmxshahon of Union Territory of Lakshadweep,
Kavaratti- 682555

The Chief Executive Officer, District Panchayat
Kavaratti- 687555 Respondents

(By Advocate: Sri S. Radhakrishnan)

62.

|

Lo

0A 400'/20’13"

P.P. Sna ag,ed 44 years, S/o M. Subair,
Puthlya Pandaram House, Agatti Island,
Umon .T untoxy of [Lakshadweep.

.Noushad /\11 aged 32 years, S/o U. Sabjan,

Keela’ galamma Pada House, Agatti Island,
Union Territory of L akshadweep.

M. A.’b"dul Naser, aged 28 years, S/o M. Abdul Rahiman,

K. C /\bdul Shukoox aged 38 years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,
Umon emtmy of 1 akshadweep.

M.P. Nl/anuddm “wed 27 years, S/OM Abusala,

Melapux
Umon ’

y 01 La kshadwecp | Applicants

The Admin
Union lcmtmy oi Lakshadweep,
Kdvcnam 682551

The. Ch a:l,rm!fs,ona |



2

Union Tenit(h& of Lakshadweep, Kalpeni-682 557
and residing ¢ at Pokkarappada House,
Kalpem-lsland -682 557.

(By Advo i NI} Unnikrishnan)

Versus

1. The A"dlin'inis'gffétor,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
\Kavamlu 687555 ‘

3. The Chlci Executlve Ofﬁcer Dlstrlct Panchayat,
Union’ lcmtoxy of Lakshadweep,
Kavaliqm_ 682555
4. The V'e_te'ri_r'-;aﬁrj Assistant Surgeon,
Villagé Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61. OA 3952013

‘ bxd iS:/_o Yusuf, aged 40 years,
ala House, Kadamat,
ict Panchayat, Kadamat.

—

2. Abdul Shukoor, S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnver qutrlct Panchayat Kadamat.

3. M. Khalld, 5/07 Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, District Panchayat, Kadamat.

4. /\yoc)b(h&n @‘/oKunhikoya, aged 37 years,
Keerthi Mahal House, Kadamat,
ilmu et Panchayat, Kadamat,

1R Sreeraj)

Versus

Applicants

Respondents

Applicants



I

/"3
..

Village (Dweep) Panchayat pa—
Agatti [sland, Union Iemtory of Lakshadweep 682553

3.‘ The Employment Ofﬁce1 Kavaratti,
Union Territory of Lakshadweep- 682551

4. The Director of Panchayat
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep 682551.

5. The Chief ercutive Officer/Special Officer,
Village (Dweep) Panchayat, :
Agatti Island, Union Territory of Lakshadweep-682553.

6. - The Deputy Collector/ASO,
Agatti Island Umon Temtory of Lakshadweep -682553.

(By Advocate: Sri S. Radhakrishnan)

63.  OA 404/2013

1. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

i Working as Casual Labourer in the

’ Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
. Department of Science & Technology-
Kalpeni Dweep. Applicants -

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

1. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director oFPanchayat :
‘Department of Panchayath, Kavalam 682555.



4, .The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

- 64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj, v :
Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. THe Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Umt
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

Respondents

Applicant

Respondenfs

Applicant



I.  The Administrator, ,
Union Territory of Lakshadweep, S
Kavaratti-682555. o

2. The Chairperson, ‘ ,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat, 4
Department of Panchayath, Kavaratti-682555. -

4, MISSIOH Director, v '
National Rural Health Mission, Kavarattl 682555

5. Medical Officer in Charge v .
Prlmary Health Centre, Klltan Island. v Respondents

(By Advocate: Sri S. Radhakrlshnan (R1,31t05))

66. QA 423/2013

l. ~ Abdul Kareem C., aged 42 years, S/o Subalr P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya Illam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha 'A.P'.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6.  Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan
Puthukotta House, Agatti.

9, Mohammed T.P., aged 39 years, S/o Hamia,
Thoppumpadi House, Agatti.



10.  Saromma M., aged 39 years,D{b_ Hamza,
Mariyathoda House, Agatti.

1. Ashraf AK., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shafltabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Garigesh)
Versus
The Administrator,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

[3)

Director.of Panchayats, -

Department-of Panchayats, -

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

(O8]

Director of Education,

Directorate of Education, . . o
Administration of the Union Territory of Lékshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by _

its Excecutive Officer-682554. Respondents
(By Advéc:eyt;é: Sn S‘_.._I..{gdhalq'is:hnan ).
67. QA d444//2013
Aboosalih, $/o Rasheéd »VKI"oyéj
Padalapura, Kiltan Island. i _
Union Territory.of Lakshadweep, Pin-682558. - Applicant
(By Ad_vioca‘t_e: Sri ‘Shabu Sre:edhara_n)

Versus

I Union "l'erriton'y‘ of l.akshadweep represented

by the Administrator, ..
Kavaratti [sland. Pin- 682555.



[US)

(By Advocate: Sri _S. Radhakrishnan (R1, 2, 48 5))

68.

I

2%

The Director of Panchayat, |
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

The Exccutive Officer,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

The Assistant Engineer,

Electrical Sub Division, Kiltan Island.
Union Territory of Lak%hadweep
Pin-682558.

OA 453/2013

Hémecd K., S/o Abdul Rahman, aged 36 years,

Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Saleem K., S/o Badar K, aged 28 years,

~ Kuttukum (H) Kiltan Island,

Union Territory of ]_,aksha:d‘weep}
Working as Casual labourerin

Lakshd}dweep Building Development Board, Kiltan.

Illsmmoon S/o Mohammed, aged 38 years,
Pakklyoda (H) Kiltan Island.,

Union Territory of L a@hadweep.
Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual 1. abourer in

L akshadwccp Buxldmg Development Board,
Kiltan. ,

Respondents

Applicants



(00

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

I The /-\‘c"l‘m.inistrator,
Union Territory of Lakshadweep.

2. The Chairperson,
- Village (Dweep) Panchayat, Kiltan,

Secretary, :
Lakshadweep Building Development Board,
Kavaratti. ‘

2

4. Director of Panchayat, .
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. $. Radhakrishnan (R1, 3 to 4))

69. 0.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. (é}angesh)
Versus
1. The Aé@ministrator,
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.
2.~ The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),

Kavaratti — 682 555.

‘{,)epm"tment,of Science and Technology

3.
Union Territory of Lakshadweep,
Kavarathi ~ 682 555. A :
Represented by its Director, - Respondents
(By Advocate Mr. S. Radhakrishnan) - .

70.  OA 492/2013



;:-Q\

K. Bushra Beegum, W/o Hakeem,

Aged 27"year§s, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini. '
Lakshadweep-682 552.

wo

71.

(By Advocate: Sri V.B. Hai‘inarayan)

Versus
Union of India rep.-By
the Administrator,
Union Territory of [akshadweep,
Kavaratti Island, Pin- 682555,

The Difcctox of Panchayat,

* ‘Department of Panchayat,

Union Territory of Lakshadweep,

- Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552

The Chairperson, |
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

' (By Advocate: Sri S. Radhakrishnan (R1-3))

OA 49972013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakgnnildwm House,

Kadamat Island ~ ° '
Union-Territory of Lakshadweep, PIN — 682 556.

Moharfirned Shafi Qraishi Malika,

S/o. M. Sayedall,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

' Applicant

Respondents



(02
Union 'Territory of Lakshadweéb, PIN — 682 556 o Applicants

(By Advocate Mrs. Sreedevi Kylasanath)

(OS]

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The Di"s‘tx'ict Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,

Office of the Programme Officer,

National Rural Employment Guarantee Act,

Kadamat, Union Territory

of Lakshadweep. Respondents

(By Advocate M. S. Radhakrishnan)

72.

OA 507/2003

Muthu:Koya K
Casual Labour, Street Light Maintenance
,Vlllage Dweep Panchayath, Amini Island
Union Territory of Lakshadweep
Permanent address : Kunninamel House
Amlm Island, Union Territory of Lakshadweep
Pin — 682 552 Applicant

(By AdV'océté‘; M'r\“.T‘C'G SWamy)

Versus

nistrator

ritory of Lakshadweep
Lakshadweep Administration
Kavaratfi — 682 555

The Executive Engineer

(Department of Electricity)

Administration of the Union Territory of LLakshadweep
Kavaratti ~ 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)



|03

Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island, '

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of l.akshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555 B 3 - ... Respondents

(By Advocate: Mr.b.Radhakrishnan (R1-3,5&6)

73.

0.A No. 509/2013

'Maleeha Beegum K.C.
D/o. Indeen Kandilath

Kaval C‘hetta House, Androth.

Shahidé Beegum K.
D/o. Famzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K '
Makkei" House, Androth.

/\yshd Bccg,um P.V.K
D/o. Yakoob P.K
Pulhlyfl Pcnlamvell Kad
/\ndloth

Rahmath Beegum K..:
D/o. Hamzakoya P.P,
Kunhali House, ,Andxoth_

Thahira L. '
D/o. Seethi Nallal-
l.,avan'akal IHouse

~Androt_h.

Subai(’if_a A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

8. [‘athimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentambeli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. "~ Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. IHaseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya Itlam House
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus
1. The Administrator,

/—\dmin_ijétration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

2. _Divrec rate of Industries
Union ¥erritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.
3. Coir Supervisor

Coir Production Centre, Androth — 682 557. Respondents

(By Advocate: Mr. S. Radhakrishnan)

74. QA S510/2013

Haseena {@ Haseenabi Therakkal

Therak}d] House, Kadamath

Data Efify Operator

Villagéﬁff)‘,weep Panchayath, Kadamath Applicant

(By Advocate: Mr.R.Sreerajj



e~ I
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o5
Versus

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The txecutive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat - 682 556 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,58&6)

7

o

wn

OA 557/2013

K.V.Naseer :

Kodavalappu House, Kiltdn

Cook, Government Seniof, Secondary School
Kiltan

K.P.Dawood

[Kilappura House, Kiltan

Peon, Government Senior-Secondary School Applicants

Kiltan ' " Applicants

(By Advocate: Mr.R.Sreeraj)

2.

. Versus

The Administrator

Union Territory of Laksha‘.dweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchéyath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal : -
Government Senior Secondary School
Kiltan — 682 558 ; Respondents

(By Advocate: Mr.S .Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

p !

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail :
Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

M.P.Attakoya :
Cook, Government J.B.School
Kadamath ‘

Residing at Kalllyammakada
Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island
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6. UmmelPPI IR
Cook, Government J.B. Schdol
Kadamath
Residing at Alikothapura

Kadamath Island

7.  Hidayathulla P )
Cook, Government J.B. School
Kadamath
Residing at Kadamath Islan‘d

g. Muhammed Shafi P.P
Cook, Government S.B. School
Kadamath
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath :
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath :
Residing at Pupathada o
Kadamath Island =~ . | | Applicants

(By Advocate: Mr.P.V.MQhanan) ‘

i

Versus

l. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 '

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

I

- Versus

The Administrator |
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Temtory of Lakshadweep

Kavaratti — 682 555

The Principal-

Respondents

Applicant

Government Jawaharlal Nehlu Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

.

OA 580/2013

Yacoob
Kathathe Chetta House, Kgdmat.

Vahida _
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi l—iouse,iKavaratti. '

Respondents



10.

18.

20.

: 103
Muhammed Salih ‘
Aynepura House, Kavaraﬁti."

Fareeda Beegam |
Molokepura House, Kavarattl.

Saleem t, .
Pallicham House, Kavaxattl

Bamban
Nambicham House, Kavarattl.

Sayed /\bdu]lakoya
Chendipura House, Kavarattl

Nafeesathbi - -

Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
‘Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavarattl

Firozkan :
Athnachammada H ou%e Kavaratu

. Jaffer

Marikilam House, Kavaratti.

~ Amanulla,

‘Mela [llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratti.
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21.  Ashik .
Puthiya Alikom House, Kavaratti.
"
22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. - -

24, Jamhar Hussain .
Beeranthoda House, Kavaratti.

25.  Muhsin :
Beeranthoda House, Kavaratti.

26.  Rauf ‘
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28.  Khalid
Thottathapura House, Kavaratti Applicants

'(By Advocate: Mr.K.B.Gangesh)
Versqs

1. The Administrator .
Administration of Union Territory of Lakshadweep
‘Kavaratti — 682 555

2. Director of Panchayath

+ Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husb’éndw
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

5. Village (Dweep) Panché_yath Kavaratti Island
represented by its Executive Officer,



A1
Pin - 682554 ' Respondents
(By Advocate: Mr.S.Radhakri%éhﬁ%n)

79.  OA 582/2013

I.  Rasheed Koya
Multi Task Employee
Public Library, Kilthan: '
Residing at Kilthan "7

2. Smt.Sulfabeegum Ra
Cook, G.H.S Kadmat ! ' -
Residing at Melachetta Haijumakudi , _
Kadamath Island S Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus |

I.  The Administrator R
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant
- Public Library, Kilthan Island 682 557 Respondents

(By Advocate: Mr.S.Radhakrishnan)
ey

80. OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (M), Kiltan Island PO.,
Union Territory-of LakshadWweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)
_ Versus
1. Union Territory of LakSﬁhaﬁdweep, represented by the

Administrator, Kavaratt_fi I;'sland, Pin — 682 555.

2. The Director-of Panchayé’t{ﬁ,lUnion Territory of Lakshadweep,



(S

Kavaratti Island, Pin — 682 555

The Chairperson, Vlllage (Dweep) Panchayath
Kiltan Island, Union Terrltory of Lakshadweep,
Pin — 682 558.

The Executive Officer, V1 lage (Dweep) Panchayath,
Kiltan Island Union Temtory of Lakshadweep, Pin — 682 558.
The Library and | nformatlon A551stant Pub ic Library,
K Itan [sland, Union T emtory of Lakshadweep,
Pin — 682 558. T Respondents

[By Advocate: Sri S. Radhakfiéhnan (R1,2,4 & 5)]

§1.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o Hamzath
Sara Manzil House, Agaatu SN . Applicant

(By Advocate: Sri K.B. Gangesh)

o

Versus

The /\dmnmstxatox ST
Administration of the Union Territory ofLakshadweep,
Kavaratti-682 555. '

Director of Panchayats,

Department of Panchayats

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. :

- Department of Education, Administration of the

Union Territory of Lakshadweep, Kavaratti,

.represented by its Director'= 682 555.

Village (Dweep) Panchayat
Agatti Island, 1epxesented by its Lxecutlve Ofﬁcer _
082 554 S - Respondents

<

(By Advocate: Sri-S. Radhakrishnan)

82.

L.

OA 635/2013 RATTEN

Fathahudheen K.P., aged 40-years, S/o: gayed Muhammed Koya,
Kattampalli House; Agam -

Younis, aged 31 years, S/o Abdulla, Marlyathoda House,



Agatti.

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
Mukriyoda House, Agatti. : i
' =l

4. K.M. Amina, aged 46 years, | D/o Abdul Rahman,

Kuttiyam Mukriyoda House ;Agattl ~ Applicants

I

(By Advocate: Sri K.B. Gangesh)
',-i}/ersus

W
o Che

1. - The Admlmstxator .m

Administration of the Umon Temtoxy of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Services, ! ¥ “
Directorate of Health Services,
Kavaratti — 682 555. .+~ '

3. Medical Officer in charge; . 7/t - :
Community Health Centre, Agattl - 682 553.

4.  Medical Officer in Charge, Rajzv (Jand)?) Specia)ity Yiospiial,

Agatti— 682 553.

5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. i Respondents

LAy

(By Advocate: Sri S. Radhakrishnan)

83. OA 791/2013

Paxeeda Beeg,um M . Meppada Illam,
Agatti Island. ‘

(By Advocate: Sri K.B. Géngesh')' .
© Versus

1. The Administrator, .
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. L

2. Director of Panchayats,
Department of Panchayats .
Administration of Union Ferrltory of Lakshadweep,
Kavaratti - 682 554.

Applicant
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3. Project Manager, Desiccated Cocbnut Powder Unit,
Lakshadweep Development Corporation Ltd.,
Agatti, Kavaratti — 682 554

4, The Deputy Director (Admn ) Lakshadweep Development
Corporation, Kavaratti - 682 554

5. Village (Dweep) Panchayat' .
Agatti Island, represented by its Executlve Officer, _
682 553. C ’ Respondents

(By Advocate: Sri S. Radhakrishnan) = -
)!‘EE ~.;. R

P

84. OA 822/2013

B.P. Navas; Agt:d 27 years, S/o. KasmlMP,
Valiyapura House, Kilthan I%land P. O
U.T. of Lakshadweep. o ' Applicant

A0

(By Advocate: Sri P.V. Mohanan) e

Versus’
1. The Administrator, RN
UT of Lakshadweep,
Kavaratti-682 558. L

2. Director of Panchayat,
Department of Panchayat, ,
Administration of UT of Lakshadweep,
Kavaratti — 682 555 o

3. lhe Principal, Govemment nghex Secondary School,

Kilthan Island — 682 556.° Respondents
( By Advecale o M“k&‘s[\w}
85. OA 880/2013 .
Muthukoya N.P :
Nalakapura, Kiltan Island , ‘ ‘
Umon Territory ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedhara_n)
Versus

1. | Union Territory of L. a<shadweep represemed
by the Administrator :
Kavaratti Island - 682 555 ‘|



Director of Panchayath

Union Territory of Lakshadweep
Kavaratu Island — 682 655

i ‘4?(,;[;
The Senior Administratiy ‘Qfﬁcer
Education (District’ Panch ayath)
Union Territory of Lakshadweep

. Kavaratti Island ~ 682 555

The Prmcrpal |

Government Senior Sec’ondary School

District Panchayat, Kiltan Island

Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86.

()A 898/2013

K.C.Abdul Khader J‘n e

Kulikaraya Chetta House M

Chetlat Island R

Union Iurrtory of Lakshadweep 682 554 Applicant

Union Territory of Ldkshadweep represented
by the Administrator i1 !
Kavaratti [sland - 682 55,§‘=!‘.
e
The Dlreetor of Pdnchayaﬂh‘
Union Territory of Lakshadweep
Kavaratti Island - 682 555. -

The Senior Admrmstratrve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 55" R

The Principal “' 2y
Government Senior Secondary School
District Panchayat, Chetldt Island
Union Territory of LL akshadweep 682 554 Respondents

IH(!( \]"

(By Advocate: Mr.S. Radhakrrshnan)

. ..) -



87.  OA 904/2013 EER

Kadeeja C.P
Cheriyapurakad
Kalpeni Island Applicant
(By Advocate: Mr.K.B.Gangesh)v,;E 3

Versus *

1. The Administrator ’ S
Administration of the Union Temtory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer = =** -

Office of Sub Divisional Officer
Kalpeni Island - 682 554 .-

(OS]

The Director (Ruxal development)

Department of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavaratti "~ 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan) -

88. OA 905/2013

. Abdul Khader C. S
Chekkiriyammada House: . ;"
Agatti Island

2. Bugar Jamhar T.P
Theklapura House R
Agatti [sland s v Applicants

(By Advocate: Mr.K.B.Géngesh)
Versus

1. The Administrator

Administration of the Union’ Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths. . .
Administration of the Union- I‘: mtory of Lakshadweep
Kavaratti [sland — 682 555 -+




3. Project Manager :
Desiccated Coconut Powder Unit
Lakshadweep Devnlopment Corporatlon Limited
Agatti, Kavaratti — 682 555
£
4. The Deputy Director (Adrnn)'
Lakshadweep Development Corporatlon
‘Kavaratti — 682 555 | '
i .
5. Village (Dweep) Panchayath
Agatti Island represented by 1ts ‘
Executive Officer - 682 '553 Respondents
i/ -

(By Advocate: Mr.S.Radhakrish‘nan)‘

89. OA 939/2013

I SafiyullahK.C. . L F
Kuttiyachada House : -
Kalpeni Island - L

2. Saifulla M.]
Melaillam House
Kalpeni Island

3. Kunhikoya M.V B
Mathil Valiyammada House
Kalpeni Island } Ll

4. KidaveK.O ']
Kakkachiyoda House .= o
Kalpem House i ~ Applicants

(By Advocate ‘Mr.K.B. Gangesh)

Versus

i g

1. The Administrator i | ::'".'.
Administration of the Umon Temtory of Lakshadweep
Kavaratti [sland - 682!555

2. Director ofPanchayaths
Department of Panchayaths
Administration of the Ujmon T emtory of Lakshadweep
Kavaratti [sland - 682 555
3. Lakshadweep Bu1ldmgr Development Board
Union Territory of Lakshadweep
Kavaratti represented by 1ts Secretary - 682 555




I‘f’gﬁwﬁlwﬁ& w;Wn .
s

1
The Technical Officer ! l 1
Lakshadweep Building Development Board -
Kalpeni Island ~ 682 553l
Village (Dweep) Panchayath | |
Kalpeni Island represented by its |
Executive Officer - 682 553 |

(By Advocate: Mr.S.Radhaknsh“nan)

90.

1.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef

Karakunnel House :
Androth Island |
Mohammed Ubaidulla )
Chodath House
Androth Island

Mohammed Fathahulla
Karachetta House
Androth Island

(By Advocate: Mr.K.B.Gangesh)

Versus | -

The Administrator v
Administration of the Umon Territory of Lakshadweep
Kavaratti Island - 682 555"

|
Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep

Kavaratti Island — 682 555 -

Lakshadweep Building Dev'elopfnent Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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Village (Dweep) Panchayath
"Androth I[sland represented by its
- Executive Officer -.682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer- -

Power House, Kalpeni

Residing at -Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer =~

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P ' A

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs

‘New Delhi - 110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin'eer
Department of Electricity ‘
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents -
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. QA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

I.  The Administ.rato‘r
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of. Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep

Kavaratti - 682 555 . Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

I. Akathar Ahammed K.K
Internal Inspector ,
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep



A
Fareeda Beegum P.V -
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland
Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)
Versus

I. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 5535

2. - Director of Panchayath
Department of Panchayath- ,
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Agricultural Officer

District Panchayath (Agriculture)
Kalpeni Island — 682 557

4, Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94. OA No 1225/2013

C.P. Showkathal

S/o0. Mohammed Koya _
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

l. Jhe Umon of India
Represemcd by the Secxcfary to
Govérnment of India,

Ministry of Home Affairs
New Delhi — 110 001.

Appl‘icants

Respondents

Applicant



[, - 5

TR A

2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
l.akshadweep — 682 555.

4 Junior Engineer,
Electrical Section ‘
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various lslands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or twddays.
This process has been going on in’the case of quite a number of them for
the last 10 to 20 years while in the case of alarge number of others, such
engagements are for 5 to 10 years and others are for two/three yeérs or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a dircction to the respondents to regularize their services. In the case of a
few others who have bc&n retrenched on completion 0.1‘ the period of engagement,

the prayer is for issueicl dircction to re-engage them. -
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled (o get their services

regularized.

4 It has been noticed élready that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administfation has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court. in Administrator and another
Vs. Naderkoya and others = 2005 KHC 248. It is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularizéd since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

1. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State 0/ Bihar and Others -
(2010)4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) | SCC 409.
0. Jeemon V.R. Vs. Sl_ate’ofKerala -2012 (1) KHC 397.

7. Siate of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266, 268,299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration.in various Departments like the Department of Science
& Technology, Industries, Environment & Forests,  Electricity,
Directorate of Labour & E_mplo_yment, Direqtorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of sefvice to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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! I'Las been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several yéars as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this
bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of
“Irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contracfual/casual/daily-wage or

adhoc employees appointed/recruited and continued for long in public

“employment dehors the constitutional scheme of public employment. The

Apex Court exhorted "all the ‘High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be iﬁsisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While» dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referririg to those
employees who have continued to work for 10 years or more but without -
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appdinted
employees be considered on merit in the light of_tjhe principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of thé %’%péx Court in Official Liquidator Vs.
Dayanarid & others had, after noticing some of the judgme'nts/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases ?were' illustrative' of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it Was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the 'Instiiute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while cdncufring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violatio’rif_ij of the provisions cbnta’ined in the relevant Act and also the
doctrine of equality enshrined uﬁder Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed vthe hope that the pli'ght of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supra), the Apex Court had held thus:-

~If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, ‘b\ut there has been
some rion-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannol be said to be a
mode of recruitment. To accede to such a proposition would bé. to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of

cases is that the .authorities concerned, be it the Lakshadweep -

Administration or the Village (Dweep) PanchayatS/District Pémchayats,
have not shown any anxiety about the sad plight of many of the enmiployees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years'of’.service as indicated in Para 53 of the judgment in Umadevi

(Supra)v‘at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require

the services of quite a number of those employees throughout the year; but

still it appears that many of them have been allowed to continue. Many of -

them have been engaged in one scheme or the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the furids available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards‘ the actual requirement of employees in various
departmentsf under them. | [t  has been noticed that in somé of the
departments, the casual enﬁployees'have been working apparentfy against
regular posts for years together. Why is it that sucﬁ posts are not identified and
sanctioned ? There is no clue. ‘

17.  Learned counsel for the respondents has submitted before us that the‘
policy of the Administration i.s to give minimum employment to maximum
number of jobless people at least for a few days in a yéar by engaging them
in one scheme or the other. The policy is laudable. But stili, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years together will show that suc‘h posts are
not of casual nature. We do not propose to deal with the above aspéct any
further at this stage though it may be observed that the attitude Jof the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

8. In the other bunch of 80 Original Appliéations, in which the
applica‘nt:s‘.‘%have been engaged by Village (Dweep) Pahchayats or District
Panchayat, the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19.  In the above ‘case\, /some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the L'ékshadweep Administration in granting thém temporary status

under the Scheme for Temporary Status & Regularization introduced by

the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the S.cheme. Later, Island Councils were brought
into existence as per Island fCouncil Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repeél‘edb by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had apprc)ac_hed this
Tribunal were admittedly under thke services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labburérs, the Tribunal issued the
follo-wing among other directions:-

a) - The Second respondent i.e.-the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scherne. '

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

c) From the date of issue of these orders and until the Lakshadweep
* Administration prescribes the scheme (o the Panchayats for

regularization of eligible casual workers, no regular appointments

would be made by the Pahchayats in respect of at least two third of

the regular vacancies in Group D which would be kept reserved for
the régularization of the casual workers under the scheme.

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status. if eligible as per the scheme.

20. 'rhe Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Application}s_if}]é,l_297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.N0.28776/2001.

"We have carefully perdised the pleﬁzdings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged:

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy.  The
Chairpersons of the respéctive Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appoiniment orders and the subsequent service
certificates. We have good reason 10 reject the same as those do not
reveal the applicants' nexus with the Administration. of U.T. of
Lakshadweep in order that they might have a cause of action before

“us. The applicants have not adduced any evidence to show that they

were appointed -against any posts ?ancttoned or approved by the
Lakshadweep Administration................

In the case on:hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the dzfﬁarence The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated

~ these people. They might rightly come under the wage employment

programme as a poverly alleviation measure under the. DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons...............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration to
prevent mzsapphcatzon of funds granted. to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanlton appointments of staff’ against posts nezther
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No0.571/1998 were also dismissed, by a common order following the

decision mentioned supra.  This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in.Naderkoya (Supra) héld that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to

casual labourers. The direction given to the Panchayat not to effect

any appointmenis till - the Lakshadweep Administration frames

Scheme, s illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside.”

23. In this context, it is pertinént to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power‘in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
~ in office of these Panchayats. More importantly, fresh engagements are
being made on  political  basis and = some  of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants whé are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power o create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the

" Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the épplicants in some of the cases have invited
our attention 1o varvi'ous provisions contained in the LakshadWeep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Adiministration sanctions 'Grant-in-Aid", itis
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc.
For this p'urp’ose, the Paﬁchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned ‘counsel has ‘invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it hds already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch ovbf Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for th:e applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in>a calender year are entiﬂed for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contendéd that
one éet of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since‘ 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or nori-Panchayat,
have:been working on casual basis for a large number of years. It has been
noticéd already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between S to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

A
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30.. When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is'limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the -intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 201 3
and thereafter the interim order has been passed.

10.-  For this purpose, all the serwng casual labourers should be
identified .and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial - break. - These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
/nducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry ‘operator,
drivérs etc. which - job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been ehgaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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- (d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before 'disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12 Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable ‘those who
are still waiting to avail of the benefit of the scheme. Such of these
- casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not/ce of two
Weeks before d/sengagemem‘ :

13. ~ In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hear/ng and conflrmat/on g/ven on the -next date of
hearing.”

31.  Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparehtly, some attempt has been made to categorize the
labourers group-wise as dheline‘ated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these

employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment'ato maximum people at least for a few daysina
year. In this context the Administration has also referred to some of the

schemies floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any s‘anctioned posts or that they »Were SO
engaged after undergoing regular selection process. In our view, the
Administration has beenvla,?rgely respohsible for the prevailing unfortunate
scenario. It may ‘be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their se{'vices
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity. of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people _(;anvnot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even ifth’ey have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been worki}ng on casual basis fbr the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement ‘of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasomal or otherwise) that may be
implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address . the issue relating to all these employees who have been toiling
for years together on casual basis; with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while ‘making

regular recruitment.

35.  Original Application Nes. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 12285 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications
are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014,. ! |
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